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REGIONAL OFFICE 3
RAJASTHAN STATE POLLUTION CONTROL BOARD kl ,éé )%
0ld excise office building, Kalalwati, Rajnagar, Dist: Rajsamand - 313324 ) yEARSOE
Phone/Fax no, 02952-294203, E-Mall 1D : rorpch.rajsamand @gmail.com THE MAHATMA
E-Mail
RPCB/RO RPCB/RAJ/NGT/ 1€§ 9 Date: ¢/ 0212623

The Registrar General,

Hon’ble National Green Tribunal,
Copernicus Marg,

New Delhi,

Subject:- Regarding Submission of Action Taken Report in-compliance of
the order dated 01.11.2022 in OA No. —432/2021 in the matter of
Shiv Singh V/s State of Rajasthan & Ors.

Sir,

Kindly refer the subject mentioned above, in compliance of the order
dated 01.11.2022 in OA No. —432/2021 in the matter of Shiv Singh V/s State of
Rajasthan & Ors. Action Taken Report on behalf of Rajasthan State Pollution
Control Board is enclosed herewith for your kind perusal and further necessary
action.

Yours Faithfully,

Enclosed — As above W ﬂﬂ'cr
eglonaféﬁcer

RPCB, Rajsamand
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 432/2021

Shiv Singh
Applicant
Versus
State of Rajasthan & Ors.
Respondent
INDEX
| S.No. | Particulars . Page No.
1. Memo of action taken report 1-3
Documents
2. Annexure-R/1 - Copy_”of show cause notice dated 4-5
12.12,2022
Annexure-R/2 - Copy of the reply dated 28.12.2022 6-10
Annexure-R/3 - Copy of the show cause notice dated 11-12
21.12.2022
'5. | Annexure-R/4 - Copy of the reply dated 02.01.2023 13-15
6. Annexure-R/S - Copyofthe miningplan 16-127
7. Annexure-R/6 - Copy of the ME letter dated 21.01.2023 128-129
8. Annexure-R/7 - Eopy of the letter dated 20.01.2023 130 |

Gt

NISHANT AWANA (ADVCOATE)
COUNSEL FOR THE RESPONDENT
RAJASTHAN STATE POLLUTION CONTROL BOARD
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 432/2021

Shiv Singh
Applicant

Versus
State of Rajasthan & Ors.

Respondent

ACTION TAKEN REPORT ON BEHALF OF RAJASTHAN STATE
POLLUTION CONTROL BOARD IN COMPLIANCE OF HON’BLE
TRIBUNAL ORDER DATED 01.11.2022.

MAY IT PLEASE THIS HON'BLE TRIBUNAL:

The humble answering-respondent most respectfully submit the action

taken report as under:-

That the State Board issued a show cause notice dated 12.12.2022 for
intended revocation of Consent to Operate and closure directions, in the
light of observations made by the joint committee. The copy of show cause
Aotice dated 12.12.2022 is annexed herewith and marked as Annexure-
R/1.

The project proponent submitted reply to the show cause notice,
vide letter dated 28.12.2022. The copy of the reply dated 28.12.2022 1s
annexed herewith and marked as Annexure-R/2.

That the officials of the State Board inspected the mining leasc on
13.12.2022 and on the basis of deficiencies observed during inspection,
the State Board issued show cause notice dated 21.12.2022 providing
opportunity of being heard (OBH) to the project proponent. The copy of the
show cause notice dated 21.12.2022 is annexed herewith and marked as

Annexure-R/3.

NAGLAE -
Regional Officer
Rajasthan State Pollution Control Board
Rajsamand (Raj.)
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During OBH on 02.01.2023, the representative of the project
proponent Shri Ravikant Mundra requested to provide time upto
15.01.2023 for removal of remaining overburden lying outside the lease
area. The copy of the reply dated 02.01.2023 is annexed herewith and

marked as Annexure-R/4.

That the project proponent submitted the modified mining plan, approved
by the Additional Director (Mines) Udaipur Zone, Udaipur vide letter dated
09.01.2023. As per the approved mining plan the over burden will be
dumped outside the lease area in Khasra no. 3482, 3484 and 3486 which
is mining area. The copy of the mining plan is annexed herewith and

marked as Annexure- R/5.

That the Mining Engineer, Amet Rajsamand vide letter dated 21.01.2023
informed that the overburden has been removed by the project proponent
and being dumped as per the approved mining plan. The copy of the ME
letter dated 21.01.2023 is annexed herewith and marked as Annexure-

R/6.

That the Patwari, Kukerkheda vide mauka report dated 20.01.2023
informed that no overburden was found at araji no. 3558 and no
obstruction to natural flow of storm water was found. The copy of the
letter dated 20.01.2023 is annexed herewith and marked as Annexure -

R/7.

That for the violations done by the project proponent, the State Board has
initiated action for imposing environment compensation as per the

guidelines and same is under progress.

YL AHTL
Regional Officer

Rejasthan State Pollution Control Board
Rajsamand (Raj.)
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Prayer

It is, therefore, most humbly prayed that in view of submission
mentioned herein above the action taken report on behalf of RSPCB may

kindly be taken on record and the original application be dismissed.

HUMBLE RESPONDENT
THROUGH HIS COUNSELS

Gt

(Nishant Awana)
ADVOCATE
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322 B 02952-291

? Regional Office
f RAJASTHAN STATE POLLUTION CONTROL BOARD
Kalalwati, Rajnagar, Dist: Rajsamand - 31334
Tehsite: www.environment.rajasthan.gov.in E.mail: rorpeb.rajsamand o siail.con
Registered Letter
RPCB/ RO RAJS/ RM-2554 / 166 3 Date: \ﬂ \1,\ 22l

M's Giem Granites.
St Gihisi Devi Woo Shri Daval Ram Gujar
\ddress- 26. School ke pass. Khatoli,

Cehsil - Kishangarh. District - Ajmer

Sub: - Show cause notice intended revocation of Consent to Operate and Closure directions
under provisions of the Water (Prevention and Control of Pollution) Act 1974 and 1.2 Al
(Prevention and Control of Pollution) Act 1981. in respect of your mine M/s Geni Croonites
(MU N0 222014, located at Village-Kuker Kheda, Tehsil-Bhim, District-Rajs:

Ret® - 1. Consent to Operate under the provisions of the Air Act. 1981 and the Water A\c¢t. |07
dated 22.06.2022,
2. Joint Inspection of mine on dated 18.07.2022 by committee constituted in compliar ¢z ol
Hon hie NGT order dated 27.01.2022.

3. Hlon bie National Green Tribunal order dated 01.11.2022 in Original Application
no. 4322021 Shiv Singh Vs State of Rajasthan & others.

I. And whereas, the Water (Prevention & Control of Pollution) Act.1974 (herci aites
referred as the Water Act) have come into force in the whole of the State w.c.f 25 03 1974
And whereas. the Water Act have been enacted to provide for the prevention. contre | an |
abatement of Water pollution and for maintaining and restoring the wholeson cress of
RS

And s hercas. the Air (Prevention & Control of Pollution) Act. 1974 (herein after = cire:d
as the Aar Act) have come into foree in the whole of the State w.e.l. 16.06. 1981

And whereas, the Air Act have been enacted to provide for the prevention. conu | andd
abatemient of Air pollution and for maintaining and restoring the wholesomeness o Vir,

S

5 And wherceas mine is being operated in the name & style of M/s Gem Granites, Vi . N,
2272014, Village-Kuker Kheda, Tehsil-Bhim, District-Rajsamand cngag | 1 the
mining ol Granite,

6. And Whereas, Consent to Operate was issued under the provisions ol the Air et [981
and the water Act. 1974 from Regional office. Rajsamand vide letter no. (N ines)
Rajsamand  (Bhim)/995(1)/2015-2016/520-521. dated 22.06.2022 with conlidons
mentioned therein.

And whercas, mine was visited by the Joint committee on dated 18.07 2020 und

@J&\“’y

observed that: -
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Regional Office
RAJASTHAN STATE POLLUTION CONTROL BOARD
Kalalwati, Rajnagar, Dist: Rajsamand - 313324
Website: www.environment.rajasthan.gov.in E.mail: rorpeb. rajsamand a)email.com

(i) Unit has dumped over burden in storm water drain on an arca of 0.0486
Heet. And has obstructed the storm water flow.,

(ii) Joint committee issued site memo to the unit. Reply submitted by the unit is
not adequate (i.c. details of blasting have not been submitted).

8. And whereas. it is clear from above that the lessee has lailed to comply with the condition:
ol Consent to Operate. Therefore, the State Board intends to revoke consent 1o operaic
under reference & issue closure direction under the provisions of the Air Act. 1981 and the
Water Act, l‘)74.'

If you have any objection against intended revocation of consent to operate & (‘losure
direction. you may submit your reply to this office along with supporting documents/cvidence till

9.12.2022. failing to which action shall be initiated against the unit without any [urther notice.

Yours iaithfully.

Regional Officer

RPCRB.Raj<amund

9.



To H(//(Q
The Regional Officer Rajsamand {(\ .| }l 11

Rajasthan State Pollution Control-Board 16
Rajsamand (Raj.)

Subject — Point wise reply to your show cause notice in respect of our Mine ML No. 22/2014,
Village-Kuker Kheda, Tehsil-Bhim, Dist. Rajsamand M/s Gem Granite dated
12/12/2022.

Referance — Your letter No. RPCB/RO RAJS/RM-2554/1669 Dated 12/12/2022.

Respected Sir,
With reference to above subject, our point wise reply is as follows-

1. We have removed overburden from storm water drain and now there is no obstruction to
the storm water flow.
Reply submitted in respect of joint committee site memo is adequate. No blasting is done
to produce granite as it will damage the granite. So, no details of blasting were submitted.
3. We have made retaining wall around overburden dump.
4. We have made garland drains around dump.
5. We have planted approx. 600 plants in and around our lease area.

)

Please find attached photographs for the work mentioned above. So, I request you
to not revoke our consent to operate.

Regards

For m_rrit;s

Enclosures-

1. Photographs of Retaining Wall around the O.B. Dumping.
2. Photographs of Plantation.
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329 @ 02952-294203

Regional Office
= RAJASTHAN STATE POLLUTION CONTROL BOARD
\1 /7 Kalalwati, Rajnagar, Dist: Rajsamand - 313324
g Website: www.environment.rajasthan.gov.in E.mail: rorpeb.rajsamand(@gmail.com

Registered Letter
RPCB/ RO RAJS/ RM-2554 / 19/ 7. Date: Qf/ / ’-/ 22

M/s Gem Granites

Smt. Ghisi Devi W/o Shri Dayal Ram Gujar
Address- 26. School ke pass. Khatoli.
Tehsil - Kishangarh. District - Ajmer

Sub: - Opportunity of bcu’ng Heard (OBH) and Show cause notice for intended revocation of
Consent to Operate & closure direction under provisions of the Water (Prevention and Control of
Pollution) Act 1974 and the Air (Prevention and Control of Pollution) Act 1981. in respect of your
Mines M/s Gem Granites (M.L. No. 22/2014). located at Village-Kuker Kheda. Tehsil-Bhim.
District-Rajsamand.

Ref: - 1. Consent to Operate under the provisions of the Air Act, 1981 and the Water Act, 1974
dated 22.06.2022.
2. Hon’ble National Green Tribunal order dated 01.11.2022 in Original Application no.
432/2021 Shiv Singh vs State of Rajasthan & others.
3. Inspection of your unit dated 13.12.2022

1. And whereas. the Water (Prevention & Control of Pollution) Act.1974 (herein after
referred as the Water Act) have come into force in the whole of the State w.e.f. 23.03.1974.

2. And whereas. the Water Act have been enacted to provide for the prevention. control and

abatement of Water pollution and for maintaining and restoring the wholesomeness of

water.

And whereas. the Air (Prevention & Control of Pollution) Act.1981 (herein after referred

as the Air Act) have come into force in the whole of the State w.e.f. 16.06.198]1.

4. And whereas. the Air Act have been enacted to provide for the prevention, control and
abatement of Air pollution and for maintaining and restoring the wholesomeness of Air.

5. And whereas mine is being operated in the name & style of M/s Gem Granites, M.L. No.
22/2014, Village-Kuker Kheda, Tehsil-Bhim. District-Rajsamand engaged in the mining
of Granite.

6. And Whereas. Consent to operate was issued under the provisions of the Air Act, 1981 and

L

the water Act, 1974 from Regional office, Rajsamand vide letter no. F(Mines)/ Rajsamand
(Bhim)/995(1)/2015-2016/520-521, dated 22.06.2022 with conditions mentioned therein.
7. And whereas, mine has been inspected on 13.12.2022 to ascertain the compliance of
Consent to Operate. following shortcomings has been observed: -
(i) Unit has not provided retaining wall around overburden dump.
(i1) Unit has dumped overburden outside the lease area demarcated by pillars.
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Regional Office
RAJASTHAN STATE POLLUTION CONTROL BOARD
Kalalwati, Rajnagar, Dist: Rajsamand - 313324

Website: www.environment.rajasthan.gov.in E.mail: rorpch.rajsamand@gmail.com

(iti)  Unit has not provided garland drain and siltation pond around overburden dump.

And whereas it is clear from above that the lessee has failed to comply with the conditions of

Consent to Operate. Therefore. the State Board intends to revoke consent to operate under reference
& issue closure direction under the provisions of the Air Act, 1981 and the water Act, 1974,

If you have any objection against intended revocation of consent to operate & closure
direction, you may submit your reply to this office along with supporting documents/evidence till
02/01/2023, failing to which action shall be initiated against the unit without any further notice and
it is hereby directed to attend the Regional Office, Rajsamand, RSPCB on 02.01.2023 at 11 A.M.
in person or depute authorized technical person not below the rank of Plant head/General Manager
with authority letter for hearing in support of your submissions in the above said matter along with
the complete details/documents, failing which the State Board shall be constrained to proceed
against you in accordance with the provisions of law.

Yours faithfully.
(Anurag Yadav)

Regional Officer
0} ¢

12
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To A?w - Date Q_(_{J'Z_oz'g
The Regional Officer Rajsamand 0310 / [7’3
Rajasthan State Pollution Control Board

Rajsamand (Raj.)

Subject — Point wise reply to your show cause notice in respect of our Mine ML No. 22/2014,
Village-Kuker Kheda, Tehsil-Bhim, Dist. Rajsamand M/s Gem Granite dated
12/12/2022.

Referance — Your letter No. R,PCB/RO RAJS/RM-2554/1712 Dated 21/12/2022.

Respected Sir,
With reference to above subject, our point wise reply is as follows-

1. We have made retaining wall around overburden dump. (Photographs are enclosed)

2. Earlier the overburden was dumped outside the lease area by mistake but we have
removed overburden from storm water drain and now there is no obstruction to the storm
water flow, and now overburden is dumped as per approved mining scheme.

3. We have made garland drains and siltation pond around dump. (Photographs are
enclosed)

Please find attached photographs for the work menticned above. So, | request you
to not revoke our consent to operate and do not take any action against our mining lease.

.

For M/s Gem Granites

Enclosures-

I. Photographs of Retaining Wall around the O.B. Dumping and siltation pond.
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Government Of Rajasthan

Office Of Additional Director(Mines), Mines & (_.eology Deparlment, Udaipur-Zone, Udaipur A“WWRZS

Telephone & Fax- 0294&2584880 email- a % .mg@rajasthan.gov.in
. No ADM (mines)/ Udai.-Zone/Amet/Modi.Mine Scheme/M.L.No.22/2%4/P* lﬁf 3350 Dated :909/01/2023

o =

M/s Gem Geanite.

Clo- Shri Sahu Yatra Company,

Behind Aadinath Colony, Jaipur Road,

Madanganj, Kishangarh,

Distt.- Ajmer (Raj.)

SUB: - Approval of Modified Mining Scheme with progressive mine closure Plan in respect of your M.L.No.22/2014, Lease

Area- 3.00 Hect.) for Minerals Granite Near Village — Kuker Khera Tehsil - Bhim Distt. Rajsamand (Raj,)
submitted under Rule 29(4), 29(5) (vi) of RMM.C.R 2017

REF :- Your R.Q,P."s Letter Dated: 09-01-2023
Dear Sir,

In reference of Mines (Grade-1I) Department’s Notification No.F-15(20)Mines/Gr.11/94 Jaipur dated 18.03.2002
and Directorate letter No.DMG/Minor/F-2Mar.Pol/U.D./2002/968-1047 dated 30.09.2002 and Notification No.F-
14(2)/khan/Gr.2/85 dated 20.04.2005 of Mines (Gr.2) Department, Rajasthan, Jaipur & according to Rule 29 of
RMM.C.R.-2017 .

On the basis of above [ hereby APPROVE the said Modified Mining Scheme with progressive mine closure Plan this approval
is subject to the following conditions:
1. The Modified Mining Scheme with progressive mine closure Plan is approved without prejudice to any other laws
applicable to the mine/area from time t& time whether made by the Central Government, State Government of any
other authority, and any order or direction passed by court of the competent jurisdiction.

[t is further clarified that approval of the Mining Scheme is subject to the provisions of Forest (conservation) Act
1980, Forest (Conservation) Rule, 1981 and Environmental Protection Act 1986, any other relevant statuses, orders
and guidelines as may be applicable to the lease from time to time.

3. The execution of Modified Mining Scheme with progressive mine closure Plan of the said the mining lease shall be subject
to vacation of prohibitory orders/notice, if any.

2.

4. The approval of the Modified Mining Scheme with progressive mine closure Plan is subject to the compliance of the

instruction contained in the order dated 21.10.2003 and subsequent orders of the Hon’ble High Court, Jodhpur in
D.B. Civil Writ Petition No,3879/2002 or any order or direction from any court of the competent jurisdiction.

- The approval of the Modified Mining Scheme with progressive mine closure Plan is subject to the condition that the lessee
would not dump the overburden in forest land or charagah land. The lessee shall have to dump the overburden at
the approved site,

. The lessee himself would be responsible for wrong information/data provided by him/her, If anything found
concealed as required by the Mines Act. 1952, MMR-1961 M.M.D&R (Ammendment) Act 2015 and Rajasthan
Minor Mineral Concession Rules 2017 in the contents of the Modified Mining Scheme with progressive mine closure
Plan the said approval shall be deemed to have been withdrawn with immediate effect. The approved copies of
Modified Mining Scheme with progressive mine closure Plan shall be made available to the concerning offices. At any
stage, if it is observed that the information furnished, date incorporated in the document are incorrect or
misrepresent facts, the approval of the document shall be revoked with immediate effect.

. Lessee will also follow the conditions mentioned in concerned Environmental clearance order, issued under EIA,
notification 2006 and amendment time to time.

Yours Faithfully,

( Mahesh Mathur),
Additional Director (Mines),
Udaipur-Zone, Udaipur(Raj.)
heme/M.L.N0.22/2014/F-114/22/ Dated :  /01/2023

No ADM (mines)/ Udai.-Zone/Amet/Modi.Mine
Copy forwarded for kind information to:-

1. The Director of Mines Safety, Directorate Cigneral of Mines Safety, Jhamarkotra road, H.M. Sector-8, Udaipur
(Raj.)

2. Superintending Mining Engineer,Mines & Geolgy Department, Rajsamand, along with a copy of the approved
Modified Mining Scheme with progressive mine closury Plan.

3. Mining Engineer Amet, along with a copy of the approved Modified Mining Scheme with procresswe mine closure Plan.

4. Shri Nimish Singhwi ,(Mining Engineer) 15, New Glass Factory Colony, Sunderwas, Udaipur (Raj.).
5. Guard File.

Yours Faithfully,

\\x
( Mahesh Mathur),

Additional Director (Mines),
Udaipur-Zone, Udaipur(Raj.)

16
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MODIFIED IN SCHEME|

OF MINING

With Progressive Mine Closure Plan

(Submitted under Rule 29(4) & 29(5)(vi) of Rajasthan Minor Mineral Concession Rules, 2017)

—_——— e

FOR MINING LEASE - roved vide LetterNo.
0¥, 4D-Zone/Minigg Plan/Scherc/ -
M.L. No.- 22/2014 g ,.'“_” -?if'?-ﬂ‘&f’ 3360185
MINERAL - GRANITE UAte ogfory| 90233
LEASE AREA - 3.00HECT.
NEAR VILLAGE — KUKER KHERA., |
TEHSIL- BHIM,
DISTRICT- RAJSAMAND
MINING LEASE PERIOD - 06/10/2017 to 05/10/2067

Period of SOM with PMCP- 2022-23 to 2026-27

IN FAVOUR OF

M/s Gem Granite,

C/o Shri Sahu Yatra Company, Behind Aadinath Colony,
aipur Road, Madanganj, Kishangarh, Dist.-Ajmer (Raj.)

PREPARED BY
' Nimish Singhwi (Mining Engineer) ;
15, New Glass Factory Colony, fﬁﬁaﬁ AR
SRUES Sunderwas, Udaipur-313003 \”{T;W K WEEES
APPROVED Tel. No. 0294 — 2492060, 94141-10360 %39 WM, Saagy

Email:- nimesh.singhvi@gmail.com
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Nimish Singhvi
Mining Engineer,
" 15, New Glass Factory Colony,
Sunderwas, Udaipur (Raj.)
Tel. 0294-2492060, 94141-10360 (M)

CERTIFICATE

This is to certify that provisions of for fulfillment of Rule 29(4) & 29(5) (vi) of Rajasthan

Minor Mineral Concession Rules, 2017 have observed in this Modified in Scheme of Mining
with progressive mine closure plan of Granite Mine M.L No. 22/2014, Lease area of 3.00Hect.,
Near village - Kuker Khera, Tehsil- Bhim & District- Rajsamand of Rajasthan state, of lessee
M/s Gem Granite, C/o Shri Sahu Yatra Company, Behind Aadinath Colony, Jaipur Road,
~ Madanganj, Kishangarh, Dist.-Ajmer (Raj.) Wherever the specific permissions are required the

lessee will approach the concerned authorities of Directorate of Mines & Geology for granting

the permission.

Nimish Singhvi

Mining Engineer

This is to certify that the provision of Mines Act, Rules and Regulations made there under have
* been observed in the Modified in Scheme of Mining with progressive mine closure plan and
wherever specific permissions are required, the lessee will approach the Directorate General of

Mines Safety. Standers prescribed by DGMS in respect of Miners Health will be strictly

‘mdf‘

Nimish Singhvi

Mining Engineer
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AUTHg’IgSZTION

we are partners of, M/s Gem Granite, hereby authorize Shri Nimish Singhvi, Mining

Engineer to prepare the Modified in Scheme of Mining with progressive mine closure plan for

the Granite Mine of 3.00Hect. N/v- Kuker Khera, Tehsil- Bhim & District- Rajsamand (Raj.).
we are partners of also authorize Shri Nimish Singhvi, Mining Engineer for a

modification in this Modified in Scheme of Mining including progressive mine closure plan and

to correspond with the Department of Mines and Geology in this regard till final approval.

Signature : A5 f""’\"‘}"’}j
Name : M/s Gem Granite
M.L. No. : 22/2014

DECLARATION

The Provisions of Mines Act, Rules and Regulations Made there under have been observed in
the Modified in Scheme of Mining including progressive mine closure plan of Granite Mine
lessee M/s Gem Granite, C/o Shri Sahu Yatra Company, Behind Aadinath Colony, Jaipur Road,
Madanganj, Kishangarh, Dist.-Ajmer (Raj.) and where specific permissions are required the I

approach the D.G.M.S. Further standards prescribed by D.G.M.S. in respect of Miners health

will be strictly implemented.

19
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INTRODUCTION

The Modified in Scheme of Mining with progressive mine closure plan for Granite
Mine (M. L. 22/2014) near village- Kuker Khera, Tehsil- Bhim, District- Rajsamand
(Raj.) has been prepared on the consent of the owner of the lease M/s Gem Granite,
C/o Shri Sahu Yatra Company, Behind Aadinath Colony, Jaipur Road, Madanganj,

Kishangarh, Dist.-Ajmer (Raj.) for fulfillment of Rule 29 (4) & rule 29 (5)(vi) of
RMM.CR,, 2017.

The mining lease was granted in favour of M/s Gem Granite, C/o Shri Sahu Yatra
Company, Behind Aadinath Colony, Jaipur Road, Madanganj, Kishangarh, Dist.-
Ajmer (Raj.), vide order No. SME/Raj-Cir/CC-Amet/MR/ML/22/2014/957 on dated
19/07/2017. The lease deed was registered on 06/10/2017 for 50 years. (Lease period
is 06/10/2017 to 05/10/2067).

The Scheme of Mining with progressive mine closure plan was approved vide order
no. 2031-2036 Dated 24/03/2022.

Reason for Modification:- During the five year mining generated waste are dumped
outside the lease in Khsara no. 3482, 3484, 3485, 3486, So the lessce submitting

Modification in scheme of Mining with PMCP for next five years.

The lessee {s capable of deploying machinery and technical staff at the mine for
proper mining of Granite,

A Ud e R
TEAR W, FEAR

aa%_ﬁ“r&a
APPROVED
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CHAPTER-1
REVIEW OF MINING PLAN / SCHEME

1.1 Name of Mine
Kuker Khera Granite Mine

1.2 Particulars of Approval of Mining Plan/scheme.
The Scheme of Mining with progressive mine closure plan was approved vide order
no. 2031-2036 Dated 24/03/2022.

1.3 Date of commencement of mining operations:-
The mine is in operation since 06/10/2017.

1.4 Review

1.4.1 Deficiencies in the Approved Mining Plan/Scheme:-
No deficiencies found in the Modification of Mining Scheme.

1.4.2 Rectification of Deficiencies in the approved Mining "Plan/scheme:-
Deficiencies in the approved Modification of Mining Scheme is rectified by proper

survey consultation with lessee of the lease area during the preparation of this Mining
Scheme.

1.4.3.1 Review of Compliance Position of Mining Plan/Scheme:-

1.4.3.2 Exploration:- no exploration was proposed in the approved Mining Scheme.
There is one pit exists in the mining lease area.

1.4.3.3 Mine Development & Exploitation:- The working proposed in the

previously approved Mining Scheme was within the lease & was carried out their

only.

Year of working Proposed Production Achieved Production
of Granite (tonnes) of Granite (tonnes)
2022-2023 57244
2023-2024 78185
2024-2025 96284 Proposed Years
2025-2026 113299
2026-2027 . 119999
Total 465011

1.4.3.4 Waste Manage

prQposal for dumping in the approved Mining

i

Scheme was within the Jeag sent there are two dumps lying in the lease

arca.

astructure The temporary shade made at the

proposed site in the leasgﬁf@lﬂﬁﬁ roads etc. were developed at the site proposed in
the approved Mining Scheﬁ@?OVED .

P 0o e 5 0000 00 9000 Q000000000000 OO0 00 DO SO
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1.4.3.6 Stack Yard The lessee has not maintained any mineral stack yards as
proposed in the approved Mining Scheme.

1.4.3.7 Plantation lessec has planted plants in association with the marble
association, Rajsamand. The association has planted a very healthy plantation.

1.4.4 Review of Compliance of conditions and Stipulation imposed while
approval of Mining Plan/Scheme

No special condition was imposed while approving the Mining Scheme.

1.4.5 Review of Compliance of Violations pointed out during Last year

The lessee has not received any violation during the last years.

1.5 Any Other Point Requiring Attention
No
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CHAPTER -2
GENERAL
Name and address of Applicant:

M/s Gem Granite,
C/o Shri Sahu Yatra Company,
Behind Aadinath Colony, Jaipur Road,
Madanganj, Kishangarh, Dist.-Ajmer (Raj.)
Mob.No-
Email ID-
Status of Applicant: - A Partnership Firm
Partner’s are-
(i) Smt. Ghisi Devi, W/o Late Shri Dayalram
(ii) Shri Ramswaroop Mantri, S/o Shri Kishan lal
(iii) Shri Satyaprakash, S/o Shri Prabhu lal Kabra
(iv) Shri Dinesh Kumar, S/o Shri Nemichand

2.3 Minerals which applicant intends to mine:

The lessee is interested to mine mineral Granite as a dimensional stone.

Period for which the mining lease is granted/ renewed/ applied:
The mining lease was granted for a period of 50 years.

Name and Address of Mining Engineer who prepared plan:
Nimish Singhwi

Mining Engineer

15, New Glass Factory Colony, Udaipur (Raj.) — 313003,

Tel.No. 0294-2492060 (O) Mobile: 94141-10360(M)

h rospecting agency

Doo.000.000000.0000.0000.....Oooooojﬁ
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CHAPTER -3
LOCATION AND ACCESSIBILITY

3.1 Detail of the applied area (with location map)
The area under consideration has been shown in Plate No.1 of the Mining Plan. The

lease area falls in G.T. sheet No. 45 K/02.

The other details are given in the following tables.

District Village | Topo Khasra Area |Ownership| Type
& & Sheet No. (in Pccupancy of
State Tehsil No. Hect.) Land
’ Kiiker Kheia 3630/3463,3464,3465
Rajsamand, & 45 K/02 3466,3467,3468,3469 3.00 Pvt. Waste
Rajasthan Bhim 3470,3472,3473,3476 : Land Land
3477,3478

* As Superimposed Khasara map provided by applicant
3.2 Descriptions report of the lease area:-

N

From To Bearing Distance
FRP A 229"00° 20m
A B 220%30° 14m
B C 257°00 14m
€ D 222°00 11m
D E 182°00° 16m
E F 161°00° 43m
F G 189°00° 55m
G H 278°00° 25m
B ” I 318”00’ 31m
I J 209"30° 30m
J K 127700’ 3lm
K E 10400’ 25m
L M 192°00° 12m
M N 276°00° 31m
N 0 210%00° 23m
0 P 100"00° « 3Afm
P Q 17300’ 28.8700m
Q R 288°00° 149.5001m
R A~ 19°15° 308.9756m
S 119°00° 26m
T 178"00° 17m
§] 100700’ 10m
.V 19900’ 25m
W 114°00° 37m
X 203%0° 10m
Y 37 280°00° 13m
Z NOVED 194"00° 26.0681m
a A 108°00° 48.2331m
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CHAPTER- 4

GEOLOGY AND MINERALISATION
4.1 Physiography
The area falls in G.T. sheet No. 45 K/02. The mining lease area is flat land.
The altitude of the area is 586-587mRL and benchmark is pillar 'S' 587mRL Area

mainly consists of granite.

The prominent village which falls around this mine, with their aerial distance, which

are given below in Table:-

Adjoining villages (with aerial distances in km)

Towards NW Kuker Khera about 1.7 km
Towards NE Nilwa about 1.0 km
Towards NE Bina ka bariya about 2.5 km
Towards NW Baloton ki guar about 2.4 km
Towards NW Bhopon ki doli about 2.8 km
Towards NE Hindola about 3.1 km

4.2 Regional Geology: Regionally the rocks found in Rajsamand District. Belong
to Bhilwara Supergroup, Aravalli Supergroup and Delhi Supergroup. A complexly
folded and metamorphosed assemblage, composed, chiefly of the rock of

argillaceous and calcareous faces.

The stratigraphic of the succession of the region is as under (Reference of GSI,

Publication Vol.1,2,3)

General Stf‘a_tigraphic Succession of Rajsamand District

(Source: Director General, GSI)

- Granite & Gneiss
% Sendara-Ambaji Epidiorite, Pyroxine-Granulite, Gabbro,
aas| Granitoid Hornblende Schist, Amphibolites, Ultramafic
k= Phulad Opk : rock :
PN
k & 2 . Biotite Schist, Calc-gneisses, Quartzite,
eawar Formation x
o Dolomite
& ”7 Todgarh Biotite Schist, Calc-gneisses, Quartzite,
2 . Formation Impure Calcitic Marble
o Kelwara Quartzite, Calc-Schist, Calc-gneiss
:"-j Formation Amphibolites, Hornblende Schist
= . Quartzite, Calc-Schist, Calc-gneiss
75} .
= APPROVED e 3 Amphibolites, Hornblende Schist, Impure
= s : Antalia Formation
2 Gogunda Group Marble
s ; ; Quartzite, Calc-Schist, Calc-gneiss
Richer Formation Amphibolites,
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N
~

9 Darwal Granitiod -—-- Granite & Gneiss
E Rishabhadev Ultra -
E Mafic Suite ------Serpentine Talc rock------
Khamnor Quartzite, Phyllite, Dolomitic Limestone,
Formation Calec Schist
Devthari Hornblende schist, marble Calc-silicate,
Formation Quartzite
Jharol Group/Dovda . . Hornblende schist, marble Calc-silicate,
Group /Nathdwara Depti Formation Ohartsite
greup Haldighati Biotite Schist Quartzite, Dolomitic Marble,
Formation Calcophyllite
: Biotite Schist Quartzite Dolomitic Marble
n 2
E Kamy Formation Calcite Marble, Calcophyllite
o S {F ¥ Hornblende schist, Quartzite, Dolomitic
s gL Torahen Marble, Mica Schist
iy Puthol Formation | O2met Mica Schist, Hornblende schist,
% T Quartzite Dolomitic Marble
= Ranagar Quartzite, Dolomitic Marble
g : ; Formation
< Bari lake/Kankorli Morchina
. Quartzite Dolomitic Marble, Quartzite
Formation
e P ot Hornblende Schist, Quartzite, Dolomitic
Marble,
Khamnor Chloritic Phyllite, Dolomitic Marble,
Formation (B.L.) | Quartzite
Delwara Meta besalts, Phyllite, Calcitic Marble, Mica
Debari Group Formation Schist, Quartzite
Gurali Formation | Quartzite, Conglomerate
Sindesar Staurokyanite schist, quartzite schist, sulphid
Formation bearing garnet mica schist, Quartzite
Rajpura-Daribe Dariba Formation | C2lc-biotite srfl'ftst, Impure marble, Sulphid
bearing calc silicate
=% Mahkh.ara Cal-biotite schist, Dolomitic marble, Quartzite
g Formation
e P
) RaJ ok ‘}alayan mafic e i S Amphibolite, Narote ---------—--—-
= rock
2 i —
z plaade il it o Granite enderbite, Chamokite, Gneiss
£ Potla Formation | Biotite Schist
§ Magmatites, Composite gneisses, Mica schist,
g Lasaria Formation | Quartzite, Dolomitic marble, Hornblende

schist

Badnor formation

Quartzite Biotite Schist, Chlorite schist,
Hornblende schist, Garnet Silimanite schist

Sambhugarh Quartzite, Migmatites, Amphibolites, calc-
Formation gneisses, Mica Schist i
Local GeoJlogy: :
Super Group Group Lithology E
Bhilwara Super Group Sandmata Complex

granitic gneisses & Migmatite,
Amphibolite

VD s e 000 00 0000 0600 OGR 00O IBe SO PO LIS G



w W W Vv ¥F ¥V OV ¥V WV PV & W ™ My Y §F PP VWV W VWV P WY W ¢

346

4.3 Physical properties of Granite:

Porosity
Absorption
Specific Gravity
Density
Crushing Strength
Frost Resistance
Fire Resistance
Colour

Texture
Hardness
Cleavage

Very low
0.3101.2%
2.6103.0

2500 to 2650 kg/m®
1000 to 2500 kg/m?
Good

Low

Mostly Light
Interlocking, Coarse to Medium
7

Absent

28
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CHAPTER -5

_ RESERVES
3.1 Parameters of estimation of category of reserves and there categorize:-

Estimation of reserves are based on pit exist nearby lease area. It can be very well said
that the complete lease area can be considered as a mineralized area. The shape. size
and depth extension of mineral as delineated on geological plans and sections have

been considered. The following parameters have been considered while estimating the

geological reserves (insitu):

(i)  Average 6.0m Cover has been considered as fractured granite. Recovery of
fractured granite is 20%.

(i)  Average 21m depth of Granite below fractured granite catggory has been

considered for proved category reserve.

(iii)  Average 15m depth of Granite below proved category has been considered for
probable category reserve.

(iv)  Average Sm depth of Granite below probable category has been considered for

possible category reserve.

(v)  The statutory barrier is not considered as mineable separate reserve calculation.

The reserve under statutory barrier has not taken into calculation.
(vi) 2.8 tonnes/m’ have been considered as a bulk density of Granite.

(vii) Recovery of saleable Granite is 50% to 60%, now we are considering as 60%
which includes blocks, laffers, Khanda. The recovery is assumed it may be changed
due any reason cannot considered for any kind of Assessment.

Reserved under the category 111-

(1) It is assumed the present mining scenario.

(i1) The dept eral is taken up to 560mRL from the surface
Area | A .| Bulk Geological Rec. Recoverable Waste
(m?) ) Den. insitu % granite in
MT/m? Mineral in tonnes tonnes
(tonnes)
15128 6 2.8 254150 20% 50830 203320
1650 12 oA 0L 2.2 55440 60% 33264 22176
492 l RRYEE) 28 20664 60% 12398 8266
19969 21 419349 2.8 1174177 60% 704506 469671
Total 1504431 800998 703433

nusa-ooocoooooooooosooos-g.ooouoatﬁ{
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Reserved under the category 121:- The depth of Probable mineral is taken as 15m.

Area (m°) Depth | Mineral Bulk Geological Recoverable Waste in
(m) Vol. Den. insitu Mineral granite in tonnes
(m*) MT/m’ (tonnes) tonnes 40%
: 60%
22111 15 331665 2.8 928662 557197 371465
Total 928662 557197 371465

Reserved under the category 333:- The depth of Possible mineral is taken as 5.0m.

Arca(m®) | Depth | Mineral | Bulk Geological Recoverable | Waste in
(m) Yol. Den. insitu Mineral granite in tonnes
(m?) MT/m’ (tonnes) tonnes 40%
- 60%
22111 a 110555 2.8 309554 185732 123822
Total 309554 185732 123822
5.2 Total Reserve
Nature of Total Insitu Geological Recoverable
Reserve as per UNFC' Reserve Granite
: (tonnes) (tonnes)
111 1504431 800998
121 928662 557197
333 309554 185732
Total 2742647 1543927
5.3 UNFC Classification —
Mineral Reserve as per UNFC Classification:- ¢
Classification Code "Quantity
(tonnes)
Total Mineral Resources (A+B) - 1543927
A. Mineral Reserve — Sk
1. Proved Mineral 111 800998
2. Probable Mineral 121 557197
B. Remaining Resources =
| Feasibility Mineral Resource 221 sy
2. Pre Feasibility Mineral Resource 222 e
3. Measured Mineral Resource 331 =
4. Indicated Mineral Resource 332 i
5. Inferred Mineral Resource 333 185732
6. Reconnaissance Mineral Resource 334 i

5.4 Life of mine

& from the mine.

fe of mine may change

We are considered average production of 93002.2Tonnes of Granite per annum

\ne =Total mineable reserve (Proved + Probable)/ Av. Annual Production
= 1358195/93002.2 = 15 years ‘

depend upon the prospecting results, rate of

Rraduction and the extent of mechanization done by the applicant in near future.
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CHAPTER-6
MINING
6.1 Mining Method:- Mining will be done open cast method. The lease area is mostly

soil covered and partly CXxposures of granite. The bench height would not be Kept
greater then (the statutory provisions of the prevailing Act) the width of the benches,
Benches of 6m height havé been planned with width more than height of the beneh,
The mining has been proposed to start northeast of the lease arca. The Required

Barrier along the Mining lease boundary shall be kept 7.5m as show in the Plates.

A Granite mine has t;vo types of activities i.e. one is removing of waste rock and
overburden and the other is extraction of Granite blocks. _
Overburden/Soil with fractured capping from 6.0m is removed by drilling small dia

holes, the overburden is removed with help of excavator and loaded into Dumper. The
muck is transported and dumped outside the lease area at proposed dumping site.

When Granite is exposed, a free face in the strike direction along weak zone of strata
is opened out by digging a trench box of 10m x 9m this in local terminology is called

galli preparation. Thus a bench is formed. The height of bench is 6m. Vertical holes of

25mm dia are drilled by Jack hammer drill and with the wedging the big blocks are
separated and toppled by using Jacks. Big size block is further divided into small
blocks by drilling and Wedge method. As mining progress wire saw shall be used.

The proposed five-year development programme is as follows:

(2022-2023)
During this year mining is proposed from the existing pit and ROM is excavated in

present benches 581 above & 581-575mRL is further benches. Extends towards
northeast dn-ecnon along section PP' the area of benches is measured plan arca

method. DUsifig-thiSyyear about 57244tonnes of recoverable granite is proposed to be

l'o;otao;376-0.coto.cotoo-soco'oo.oo
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Bench wise ROM excavation along section PP’

Bench No./ | Plan | Depth Volume ROM Rec. Saleable Waste
mRL area in m. in m’ excavationin | % Granite in in

in n’ tonnes tonnes tonnes

581 above 1953 6 11718 32810 20% 6562 26248

581-575 5028 6 30168 84470 60% 50682 33788

| Total 117280 57244 60036

(2023-2024)

During this year mining is proposed from the existing bench and ROM is excavated in
present benches 581 above, 581-575, 575-569 & 3572-569mRL is further benches.
Extends towards all direction along section PP-RR'-SS' the area of benches is
measured plan area method. During this year about 78185tonnes of recoverable
granite is proposed to be excavated. The limit of the area as shown in year wise
development plan. The bench wise excavation figure has been given in below:

Bench wise ROM excavation along section PP'-RR'-SS'

Bench No./ | Plan | Depth Volume ROM Rec. Saleable Waste
mRL area in m. in nt’ excavation in % Granite in in
inn’ fonnes tonnes fonnes
| 581 above 2865 6 17190 48132 20% 9626 38506
581-375 3311 6 19866 55625 60% 33375 22250
575-569 2703 6 16218 45410 60% 27246 18164
572-569 1575 3 4725 13230 60% 7938 5292
Total 162397 78185 84212
(2024-2025)

During this year mining is proposed from the existing bench and ROM is excavated in
present benches 581 above, 581-575. 575-569mRL is further benches. Extends
towards all direction along section PP'-RR' the area of benches is measured plan area
method. During this year about 96284tonnes of recoverable granite is proposed to be

excavated. The limit of the area as shown in year wise development plan. The bench

wise excavation fig ..-',.-'- b en given in below:

Bench wise RO lol\ along section PP'-RR" e

Bench No./ ROM Rec. Saleable Waste
mRL excavation in % | Granhite in in

tonnes fonnes fonnes
581 above 60127 20% 12025 48102
581-575 50215 60% 30129 20086
575-569 90216 60% 54130 36086
| 200558 96284 104274
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(2025-2026)

During this year mining is proposed from the existing bench and ROM is excavated in
present benches 569-563, 566-563mRL is further benches. Extends towards all
direction along section PP'-RR'-SS' the area of benches is measured plan area method.
During this year about 113299tonnes of recoverable granite is proposed to be
excavated. The limit of the area as shown in year wise development plan. The bench
Wise excavation figure has been given in below:

Bench wise ROM excavation along section PP'-RR'-SS'

Bench No./ Plan Depth in | Volume in ROM Suleable Waste |
mRL area in . n’ excavation Granite in in
m’ in tones tonnes ronnes
50% 50%
569-563 6788 6 40728 114038 68423 45615
563-557 4452 6 26712 74793 44876 29917
Total 188831 113299 75532

(2026-2027)

During this year mining is proposed from the existing bench and ROM is excavated in
present benches 581 above, 581-575, 575-569 & 569-563mRL is further benches.
Extends towards all direction along section PP'-QQ' the area of benches is measured
plan area method. During this year about 119999tonnes of recoverable granite is
proposed to be excavated. The limit of the area as shown in year wise development
plan. The bench wise excavation figure has been given in below:

Bench wise ROM excavation along section PP'-QQ'

Bench No./ | Plan | Depth Volume ROM Rec. Saleable Waste
mRL area in m. in nt’ excavationin | % Granite in in
innt’ tonnes fonnes fonnes
581 above 5774 5 28867.5 80829 20% 16166 64663
581-575 4305 6 25830 72324 60% 43394 28930
575-569 4344576, 21258 59522 60% 35713 23809
569-563 453, B 14718 41210 60% 24726 16484
| g"l 253885 119999 133886
TEhy | far wise excavation is as under:
yea 7 ROM Total saleable Waste
' Excavation Mineral ]
In tonnes in tonnes tonnes
20 [y 117280 57244 60036
2023-24 162397 78185 84212
2024-25 200558 96284 104274
2025-26 188831 113299 75532
2026-27 253885 119999 133886
Total 922951 465011 457940

B ®  © 0 00 © 0 0 © 000 0 0000 O 00 000 6 00 O 0 6o 0 ©
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(2025-2026)

During this year mining is proposed from the existing bench and ROM is excavated in
present benches 569-563, 566-563mRL is further benches. Extends towards all
direction along section PP'-RR'-SS' the area of benches is measured plan area method.
During this year about 113299tonnes of recoverable granite is proposed to be
excavated. The limit of the area as shown in year wise development plan. The bench
wise excavation figure has been given in below:

Bench wise ROM excavation along section PP'-RR'-SS'

Bench No./ Plan Depth in | Volume in ROM Saleable Waste
mRL area in m. m’ excavation | Granite in in
n’ in tones tonnes fonnes
50% 50%
569-563 6788 6 40728 114038 68423 45615
563-557 4452 6 26712 74793 44876 29917
Total 188831 113299 75532

(2026-2027)

During this year mining is proposed from the existing bench and ROM is excavated in
present benches 581 above, 581-575, 575-569 & 569-563mRL is further benches.
Extends towards all direction along section PP'-QQ' the area of benches is measured
plan area method. During this year about 119999tonnes of recoverable granite is
proposed to be excavated. The limit of the area as shown in year wise development
plan. The bench wise excavation figure has been given in below:

Bench wise ROM excavation along section PP'-QQ'

Bench No./ | Plan | Depth Volume ROM Rec. Saleable Waste
mRL area in m. inm’ excavation in % Granite in in
innm’ tonnes fonnes fonnes
581 above 5774 5 28867.5 80829 20% 16166 64663
581-575 4305 6 25830 72324 60% 43394 28930
575-569 G 5006 21258 59522 60% | 35713 23809
569-563 453, 6, 14718 41210 60% 24726 16484
otal \g i 253885 119999 133886
\ | '}ar wise excavation is as under:
yeai 3 ROM Total saleable Waste
e Excavation Mineral in
In tonnes in tonnes tonnes
20 By 117280 57244 60036
2023-24 162397 78185 84212
2024-25 200558 96284 104274
2025-26 188831 113299 75532
2026-27 253885 119999 _ 133886
Total 922951 465011 457940
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6.2 Conceptual Mining plan
As this is a new area hence conceptual plan is prepared at end of lease period & has
been deciphered on the basis of following parameters.
6.2.1 Determination of ultimate pit limit
Up to end of year a size of a singal pit shall be around 22111Sq.m.
6.2.2 Disposal of waste

Considering the above ultimate pit limit, average minerals yield & overburden
excavation is anticipated to about 457940tonnes. Mine waste shall be excavated up to
end of conceptual Modification Mining plan period. It will be disposed in the form of
temporary external dump. One retaining wall will be made for stacking of waste.
6.2.3 Reclamation & Afforestation

Even after reaching up to 545mRL depth up to end of year, mineral existence
will continue in depth, therefore backfilling is not proposed at this stage, hence there
shall be no reclaimed area. However the afforestation area shall be around 9900q m.
up to end of plan. During this period about 990 Trees are expected to be planted
during lease period.
6.2.4 Post mining land use pattern

Due to frequent failure of the monsoon in the region, area is facing acute water
crisis. Therefore mining pit will be converted into a small water reservoir, which shall
be a useful ‘as to the society post mining scenario.

Details of Present Mining Machinery

Machine Nos. HP/Capacity
Jack Hammers S 32mm
Compressor 4 60HP, 100 HP -
Wire Saw 5 40 HP
. G. Set 1 125 KVA
Derrick Crane 2 40 MT
Water Tanker 5 SOOQ Liter
Hydraulic excavat N 2 R
Dumper T a\ + 20 Tonner
LD-4 - v, 2 42mm
\AN s 0 <
S
srpivied
AP PROVED
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6.3 Employment
For Granite mine, Technical, other staff and Man Power required are as follows:

Mines Manager (Second class Managers Certificate holder)

v - -

Mines Foreman Maintenance Time Keeper

4' Foreman

(Mechanical Diploma)

Mining Mate
Jv Mechanic
Labours l

Helper
Besides above 15-20 Manpower will also require. The labour manpower will be

engaged on contractual basis as and when required. Two labour extra deployed for

maintenance of plantation.

ar
APPROVED
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CHAPTER -7
BLASTING
Not Proposed.

CHAPTER - 8
MINE DRAINAGE
The depth of water table is at about 60-70m. In the lease area the flow of

seasonal rain water is very low. The working at the end of five year will not intercept
the water table. Water from mine area in rainy season will drain out through the
natural slope and channel and the excess accumulated rain water from pit will be
pumped by diesel pump of 5 HP capacities. Rain water excess accumulated in the pit

shall not discharge part of completely and this shall be utilized for Water spraying, -

plantation and other mining works.

ERlca]
APPROVED

37
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CHAPTER -9

DISPOSAL OF WASTE‘
9.1 Nature of Waste

The waste overburden in the arca is only fractured rocks of soil and Granite,
which cannot be cut into slabs, tiles and other uses. The total waste rock to be handled

in five years is as follows.

Year Total Waste
in tonnes
2022-23 «» 60036
2023-24 : 84212
2024-25 104274
2025-26 75532
2026-27 133886
Total 457940
9.2 Dumping site

Initially, the overburden will be dumped outside the lease area in Khsara no. 3482,
3484, 3485, 3486 as shown in plate no 5.

9.3 Maximum Height and Spread of Dump

The height of dump will be kept 12m. The total overburden in five years will be about

Jonnes. The retaining wall will be erected to arrest the transport of

e
APPROVED
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CHAPTER - 10
BENEFICIATION
The Granite blocks and laffers/khanda will be loaded by crane into trucks and

transported to the Rajsamand, Udaipur and other Gang saw and cutter units. At the
plant block can be dressed by dressing machine and then cut in slabs and tiles, then go

to polishing unit for polishing and then sold to the user of the Granite.

CHAPTER - 11
SURFACE TRANSPORT
The Granite blocks and laffers / Khanda are transported to Kishangarh, Amet,

Rajsamand, Udaipur and other places from mine in trucks dispatched to the Gang saw
Unit for processing.

The overburden is transported from mine in tippers and dumpers of 20 MT.

CHAPTER - 12
USES
Uses of Granite depend on the quality of Granites
Traditional Granite Slabs/ Tiles Flooring, Column,

Build exterior, Staircases

3 Walls, Graveyard, Pre-
Fabrication unit.
Statutory White soft Granite Kitchen Column, Dividers
Making Statue.
Novelty Granite Blocks/ Slabs Monuments of Table

Top, Name Plate, Vases,
Candle Holder

Industrial and construction
Rabble for real and bride
Preparation of housing site,

Others

And other construction Work.

APPROVED
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Chapter — 13
SITE SERVICES
13.1 Workshop

For maintenance of machinery it is proposed to establish a workshop nearby to mine

site. Welding, puncture etc...

13.2 Power supply

Electric power supply does exist at mine site.
13.3 Water Supply

A tractor-mounted tanker exists for supply of water to mining work. spraying,

watering the plants and drinking purposes.

13.4 First Aid '
A first aid facility is exists at Mines office.

13.5 Rest Shelter

Rest shelter exists at mine site.

13.6 Latrines and Urinals

At the mine site urinal and Bath is exists for staff and labours

N
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Chapter — 14
ENVIRONMENTAL MANAGEMENT PLAN
14.1Base Line Information

14.1.1 Existing Land Use Pattern

There is no agriculture land exist in the area. Nearly 66percent of the total area
is covered by soil. This soil is generally poor in Nitrogen. The pH is neutral to slightly

alkaline and is free from salt problem.

In the total lease area of 3.00Hect the existing land use pattern is as follows:-

Sr. No. [*All the areas are given in Hectares Total (Hect.)
| Area under excavation 0.7421
2 Storgge ol FopSoil. =0 ol S TR I SRR T SR ey
3 O/B Dump 0.5785
- Mineral Storage it
5 SubGmdeMiperal Stopage”™ & 0 i S0 e
6 Infrastructure 0.0090
7 Road/ Cart track 0.0960
8 Railway Gecton
9 Citeen BEIUPpIaMaton —+ vise Safeumih o8 e s |1 Jo daesaad
10 adiapPende o Fa T e e i R
11 Elfinent Treatment Plant ™ ="~ - 7 T TN T
12 - IVaneral SeparahofiPlanitd Ll st bo mes e vl Bl L e
13 [Town Ship i
14 [Electric line ———
T TERE T F el e S e e W S s e O AT N s
16  |Virgin area 1.5744

Total 3.00

14.1.2 Water Regime

Natural watercourses exist out of the lease area. The water table is at about 60-70m

from surface in the area. The quality of water is normal and free from salinity.

14.1.3 Flora & Fauna

Moreover there is no demar

560 mm, which is mainly re%h}ﬁftfgapng monsoon season of July to September.
There 1s a large vanahonﬁffﬁcﬁﬁ&ﬁt@a in the area. In winter the minimum
temperature goes to 2°C and maximum 20°C, while in summer it is 25°C to 45°C

respectively. Relative humidity in the area is above 70% during the monsoon months
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but is below 20% during the months of March-May. Wind velocity in the area is

medium.

14.1.5 Public buildings, places and monuments
No such buildings/ places exist in the area.
14.1.6 Quality of Air and Water

Air is free from pollution and water is safe for human consumption.

14.2 ENVIRONMENT IMPACT ASSESSMENT

Impact of mining on the Environment: The common adverse effect of mining on

environment is as under:
14.2.1 Land Environment

(i) Land Scape

The land escape of this mine will be disturbed only marginally by the proposed

mining and dumping in the area. The degradation shall be as shown in the table:

Land use pattern at the End of the five year

Sr. No. | *All the areas are given in Hectares Total (Hect.)
1 Pits & Quarries 22111
2 Top soil Dump 0.0590
3 Dumps 0.1524
-} Mineral Stack Yard 0.0070
5 Sub Grade stack Yard e
6 Infrastructure (Work shop, administrative Building) 0.0090
7 Roads ——-=
8 Railway -—-

9 Green Belt 0.1590
10 Tailing Pond —
11 Effluent Treatment Plant —
12 Mineral Separation Plant —
13 Township -
14 Non Utilized 0.4025
Total 3.00

N
N
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Land use pattern at the End of the Life of the Mine
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Sr. No. | *All the areas are given in Hectares Total (Hect.)
1 Water Reservoir 22111
2 Top soil Dump i
3 Backfilled area ' ar
4 Stack Yard $2
3 Sub Grade stack Yard - s
6 Infrastructure (Work shop, administrative Building) —
7 Roads e
8 Railway s
9 Green Belt (other than Backfilled) 0.7889
10 Tailing Pond =
11 Effluent Treatment Plant i
12 Mineral Separation Plant ——
13 Township sy
14 Non Utilized 0

Total 3.00

(il)  Aesthetic Environment

The area is having little aesthetic due to fine generation by blasting be little effect on

aesthetic environment by the mining activities, and the proposed plantation will

compensate this minor impact.

(iii)  Soil and Land Use Pattern

The soil cover in the area is very marginal and by the mining activities the soil will
only be disturbed at the propose place of excavation. The proposed dumping site is

covered practically by very little soil cover.

The land use will only be affected at the place where the mining activities will

take place (i.e. at the pit excavation).
(iv) Agriculture
There is no agriculture land in lease area and proposed mining will no affect.

(v)  Forest

-
: "‘-.‘-“
A=

The mining area does not f; rin vicinity of 500m reserve forest. In the operating

area the density of veget f)pof and at the proposed pit development site

‘_l':--' /
nQImpa ;Nir)ﬂ take place on the forest.

e

there is no trees exist. He

(v)  Vegetation e

The vegetation in mining Wﬁi.éﬁgx,—‘gqgr state, only some small bushes exist in the

arca and as such no effect will take place by mining activities on vegetation.
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(vi) Public Building, Places and Monuments

No public building, places of monuments are exists in the lease area or nearby, so
there will be no impact by mining activities on any public building, places and

monuments.
14.2.2 Water Environment
(i) Surface Water

No nallah, spring or surface water found in the proposed mining area and hence.

there will be no effect on surface water due to mining activities.
(ii) Ground Water

The water table in the area is low as 60-70m more over there will be no discharge of
toxic substance from proposed mining and hence due to proposed mining activities no

impact on ground water will take place.
(iii) Water Quality

No impact will take place due to mining activities on water quality, as no toxic

or polluted water will be discharged, neither the pit depth will go below the water
table.

14.2.3 Air Environment
(i) Noise

The source of the noise in mining particularly in this area can be due to (1) Mobile
plant (Drilling running of compressors etc.) (2) External Transport Plant related with
supply of material running of trucks and dumpers etc. (3) Explosive deterioration,
Sound waves etc. No sound pollution will be caused by above source, as the sound

generated will be below tolerance limit of 80 (d.B.). The blasting will not be of high

scale so practicall

no_ground vibration will take place. The sound due to blasting

#kill remains under tolerance limit of 80 (d.B.) and it will

fine dust due t0' £
it ey
@  Drilfif BRI

44
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(b)  Running of external transport machinery, like dumpers, trucks in the mining

area.

Due to these mining impact will be very low / negligible. This will be controlled by

spraying water in the area.
(iii) Climatic Condition

Climatic condition of area will have no change by mining activities, as the mining

activities will be of a very limited nature, so there will be no impact of mining on

climatic condition.

14.2.4 Socio-Economic Environment

(i) Social and Demographic Profile

(ii) Human Settlement

As far as the social and demographic profile is concerned there will be a positive
effect on the status of the persons employed in the mines because they will get
employment and their financial position will be improved and their status will also
improve, presently there is hardly any employment potentiality in the area for the
labour persons. The workers will also be provided with facilities like medical care,
money saving as Provident Fund, Bonus etc. and thus there will be improvement in

their social life. As far as the demographic profile is concerned the demographic

profile on the persons will be increased due to mining activities.

No human settlement exists in lessee area: hence no impact will take place on human

settlement.
(i)  Recreational Facility

The proposed mining activities will not have any impact on the recreational facility of

the area, as the proposed mini

activities will not take place on recreational facility

N

site.

14.3MANAGEMENT

: .% W <'Isfué=‘.a

The following managemen\@lan-witty

mining activities. 33'-':1&: o

made to overcome the impact caused by the

o OVE
14.3.1 Land Environmenf\PFROVED

(i) Land Scape

45
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As landscape will not be changed much except the excavation of the proposed pit.
The area is scanty, at the end of mining activity and pit will be converted into the
water reservoir.

(ii) Aesthetic Environment

Aesthetic beauty will improve in the form of green belt created by plantation.

(iiif) Soil and Land Use Pattern

The total soil recovered from pit will be dumped over an average height of 3m. This
soil will be spread over the dump and the proposed plantation will be done.

(iv) "~ Agriculture

No management plan required.

(v) Forest

No management plan proposed. The proposed plantation will enhance the density of
trees in area.

(vi) Vegetation

Plantation will be done as proposed in the programme of plantation.

(vii) Public Building, Places and Monuments

No management plan required.

14.3.2 Water Environment

(i) Surface Water

No management plan required.

(ii) Ground Water

No management plan required.

(ili) Water Quality

No management plan required.

14.3.3 Air Environment

(i) Noise

PN

ul"tﬁ machineries diploid in the area. Precaution regular
maintenandf -f:_l dptlls ,.:;(cavator replacement of damaged/ worn out parts when
even -. f / Ear plugs will be provided to the persons exposed to high
noise level. ‘: .

(ii) ThMﬂR@L eﬁlaintained properly. The maintenance of road will also help
in maintenance of m;hinery, tyres etc. dust suppression will be done by spraying

water from time to time. Dust generation during drilling will be tackled by wet

46
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drilling / dust collector. In addition as a extra precaution dusk masks will be provided

to the drilling crew.

(iii) Climatic Conditions

No impact will take place on climatic conditions of the area and hence no

management plan is proposed.
14.3.4 Social Economic Environment
(i) Social and Demographic Profile

The Lessee shall spend 2% of profit for the development of the area i.e. treatment of

poors. schools, temples and other social work.

(ii) Occupational Health and Safety

To prevent the occupational disease the measure as proposed in drilling operation in
previous columns will be taken. This will prevent the inhalation of the dust by the
workers. The workers will be periodically checked under Rule 29 of Mines Rule and
if any worker found to have any occupational disease he will be immediately removed

from the mine area and will be provided with proper medical care.

(iii) Safety to prevent the worker getting injury during work following measure will
be taken:

(1) The workers will be trained in vocational training they get proper training in their
particular work. (ii) They will be provided proper safety equipment such as safety

boots, helmets, and lifeline etc. (iii) Proper benches will be formed. Apart from this

all safety precaution will be taken as per Act, Rules and Regulation.

(iv) Human Settlement

The local inhabitant wik

(v)  Recreationg \no impact will take place on. the recreational

facilities and henca plan is proposed.

14.4 PROGRAMME-¥

. | |
The area falls in Wﬁm and there is a shortage of water so large-scale
plantation is not possible. The rains are also scanty hence it is essential that the
sapling of selected plants grown should be such those required minimum water and

hence it is proposed to plant 198 trees per year of the following:
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The plantation will be done at the place shown on the Environment Management Plan

Plate No.VI. In every year an area will be used for plantation.

Programme for Plantation

Sr. | Year of Target of Assumed Replenishment Total
No. | Plantation Plantation survival of Casualties
1 2022-23 198 178 -—- 178
2 2023-24 198 178 20 198
o 2024-25 198 178 20 198
<4 2025-26 3 198 178 20 198
2 2026-27 198 178 20 198

14.4.1 Place of proposed plantation: - The plantation shall be done at the following
places:-

1. At the boundary of the Lease.

2. Both site of the road (Mine to Kuker Khera )

3. Atthe Dumps

4. Atthe Pvt. Land provided by the Govt. and own land.
14.4.2 Post Plantation Care:

(i) Protection from Grazing

Protection from grazing will be done by erecting suitable boundary in the plantation
area. As such in this area lessee will erect stonewall. This will protect plants from
grazing.

(ii) Watering during Dry Spell

Though these trees will required very less water, however in the first year from March
to August the watering will be done daily and September to February Thrice a day by
water tanker/Over head tank in the plantation area. Thereafter watering will be done

alternate-dgiTam January to June and once in two days September to February. After

manurmw ired for the proposed plantation.
APPRQ
(iv) Pest (}ﬂ

Y

) ® 00 9000 060 00000600002 So0000OI OGS OO



..""-".--""W-W'vvvv-v

p/
367
Applicant will consult from the agriculture expert for pest control and treatment of

seeds and plants before the plantation.

(v) Replenishment of Casualties

The loss of damage/ ingrown plants each year will be counted and in subsequent
plantation casualties will be aga‘in planted at same place. This way in the end of 5
years 990 healthy trees will remain in the area which will improve density of trees in

the area.

OTHER INFORMATION:

1. The lessee shall comply alt provision of Mines Act .Mines Rule Metalliferous Mine
Regulation, 1961 and Bye-laws made there under.

2. Consent from Rajasthan State Pollution Control Board: Shall obtain from RSPCB.

Pollution Control measures :-

Present Measures Future Measures

1. Plantation in the lease area and
outside the lease.
2. Water spraying on haul roads.

Spraying of water on the haul roads.
Plantation shall continue.

Regular maintenance of machinery.
Goggles, Ear plugs shall be provided.
No. Discharge of water and shall be
utilize for spraying, wire saw

‘ operation and other purpose.

6. Proper maintenance of haul roads.

7. Proper Dumping.

8. Stacking of Top Soil and shall utilize
for plantation.

R
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Chapter - 15
INFORMATION CONCERN TO RULE 29 (5)(IV) OF RMMCR-2017
Distance from the lease area to different natural resources

1. Reserve forest:- 3.0km SE side of lease

88

. Kumbhalgarh wild life sanctueiry:- 55.54km SW side of lease
. River Nekhadi Nadi:- 2.0Km in NE side of lease

3
4. Wild life sanctuary Rawali Tadgarh:- 13.7km W side of lease
5. Water body:- -

There are no natural water eourses available in the lease area, So conclusion is that
there is no adverse impact is seen on environment and ecology due to mining activity
in the area. Although the lessee has to compliance all conditions mention in EC and

fulfill all measure against environment pollution suggested in consent granted by
RPCB.

bl
Date:- NIMIQ{ SINGHWI |
Place:- ] Mining Engineer |

ac

APPROVED |
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Progressive Mine
Closure Plan

(Rule 29 (5)(vi) of R.M.M.C.R., 2017)

DETAILS OF M. L. AREA

Near Village : KUKER KHEDA
Tehsil : BHIM
District : RAJSAMAND
State : RAJASTHAN
Mineral : GRANITE

M.L.No. : 22/2014
Area : 3.00HECTARE
Lease Period : 06/10/2017 to 05/10/2067

Land Type : PVT.LAND

DETAILS OF LESSEE

Name of Lessee : M/s Gem Granite,
Status : A Partnership Firm
Address : C/o Shri Sahu Yatra Company, Behind Aadinath

Colony, Jaipur Road, Madanganj, Kishangarh, Dist.-
Ajmer (Raj.)

Prepared By
Singhwi, Mining Engineer
8 /New Glass Factory Colony,
LH;,:(Sunderwus,, Udaipur (Raj.)

[

AF??R‘OQ;E obile No.: 94141-10360

51
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CHAPTER - 1.0 PROGRESSIVE MINE CLOSURE PLAN

1.0 INTRODUCTION

This Progressive Mine Closure Plan is for Mineral Granite Mine (M.L. No.22/2014)
near village — Kuker Kheda, Tehsil- Bhim, District- Rajsamand (Raj.) has been
prepared on the consent of the owner of the lease M/s Gem Granite, C/o Shri Sahu
Yatra Company, Behind Aadinath Colony. Jaipur Road, Madanganj, Kishangarh, Dist.-
Ajmer (Raj.) for fulfillment of Rule 29 (5)(vi) of RM.M.C.R., 2017.

The present land use pattern is as indicated in the following Table:

" Present land use pattern

District Village Topo Khasra Area |Ownership| Type
& & Sheet No. (in  [Occupancy| of
State Tehsil No. Hect.) Land
. Kuker Khera 3630/3463,3464,3465
Rajsamand, & 45 K/02 3466,3467,3468,3469 3.00 Pvt. Waste
Rajasthan Bhim 3470,3472,3473,3476 : Land Land
3477,3478

The lease area is in Non forest land. The whole lease area falls in the GT Sheet No. 45 K/02.
1.2 REASON FOR CLOSURE

The mine is proposed to close on account of exhaustation of economical recoverable
Granite reserve in lease holds area. The mine may be closed on account of others
unforeseen reasons i.e. force measures of Government directives etc. for which
information ‘and notice shall be seemed to concerned Govt. authorities and
departments.

1.3 STAUTORY OBLIGATIONS

The Modified in Scheme of Mining with progressive mine closure plan for Granite
Mine (M. L. 22/2014) near village- Kuker Kheda, Tehsil- Bhim, District- Rajsamand
(Raj.) has been prepared on the consent of the owner of the lease M/s Gem Granite,
C/o Shri Sahu Yatra Company, Behind Aadinath Colony, Jaipur Road, Madanganj,

Kishangarh, Pm aj.) for fulfillment of Rule 29 (4) & rule 29 (5)(vi) of

Company, Behi KA dereth Colony, Jaipur Road, Madanganj, Kishangarh, Dist.-Ajmer

(Raj.). mdeﬂﬁ%‘oﬁ SME/Raj-Cir/CC-Amet/MR/ML/22/2014/957 on dated

53
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19/07/2017. The lease deed was registered on 06/10/2017 for 50 years. (Lease period is
06/10/2017 to 05/10/2067).

The Scheme of Mining with progressive mine closure plan was approved vide order no.
2031-2036 Dated 24/03/2022.

Reason for Modification:- During the five year mining generated waste are dumped
outside the lease in Khsara no. 3482, 3484, 3485, 3486, So the lessee submitting
Modification in scheme of Mining with PMCP for next five years.
The lessee is capable of deploying machinery and technical staff at the mine for proper
mining of Granite.
1.4 CLOSURE PLAN PREPARATION
1.4.1 Lessee name and address:

M/s Gem Granite,

C/o Shri Sahu Yatra Company,

Behind Aadinath Colony, Jaipur Road,

Madanganj, Kishangarh, Dist.-Ajmer (Raj.)

Mob. No.-

Email ID-
1.4.2 Name and address of the recognized person who prepared this progressive
closure plan:
Nimish Singhwi, Mining Engineer
15, New Glass Factory Colony,
Sunderwas, Udaipur (Raj.)
Mobile No.: 94141-10360

Email- nimesh.singhvi@gmail.com

1.5 Name of the Executing Agency

In the lease area the mineral Granite exposed on the surface.

DO 00 6000 ©0° 00 990 000000 0000006000 00 |
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CHAPTER - 2.0 MINE AREA DESCRIPTION
2.1 Physiography
The area falls in G.T. sheet No. 45 K/02. The mining lease area is flat land. The
altitude of the area is 586-587mRL and benchmark is pillar 'S' 5S87mRL Area mainly

consists of granite.

2.2 Regional Geology: Regionally the rocks found in Rajsamand District. Belong to
Bhilwara Supergroup, Aravalli Supergroup and Delhi Supergroup. A complexly
folded and metamorphosed assemblage, composed, chiefly of the rock of
argillaceous and calcareous faces. :

The stratigraphic of the succession of the region is as under (Reference of GSI,
Publication Vol.1,2,3)

General Stratigraphic Succession of Rajsamand District

(Source: Director General, GSI)

5 Granite & Gneiss
E Sendara- Epidiorite, Pyroxine-Granulite, Gabbro,
g AmbajiGranitoid Hornblende Schist, Amphibolites, Ultramafic
= Phulad Ophiolite Suite rock

Bacwdlbuahaling Biolite‘Schist, Calc-gneisses, Quartzite,

Dolomite

= Khumbhalgarh Todgarh Biotite Schist, Caic-gneisses, Quartzite,
= Formation Impure Calcitic Marble
'é‘:.u ‘ Kelwara Quartzite, Calc-Schist, Calcgneiss
2 Formation Amphibolites, Hornblende Schist
5 Quartzite, Calc-Schist, Calcgneiss
% AR e b Amphibolites, Hornblende Schist, Impure
2 Gogunda Group Marble

RickerFormation Quartzite, Calc-Schist, Calcgneiss

Amphibolites,
@ Darwal Granitiod ——— Granite & Gneiss
g Rishabhadev
= Mafic . W% ------ Serpentine Talc rock=------
.. | Khamnor Quartzite, Phyllite, Dolomitic Limestone, Calc
- ormation Schist
& &l i A Devthari Hornblende schist, marble Calc-silicate,
o §| Jharol Gro & Formation Quartzite
= Group /Nath : o
=5 g - Déoti Formation Hornhi.ende schist, marble Calc-silicate,
i & NWT P Quartzite
< APPROVED Haldighati Biotite Schist Quartzite, Dolomitic Marble,
; A Formation Calcophyllite
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Rama Formation

Biotite Schist Quartzite Dolomitic Marble,
Calcite Marble, Calcophyllite

Bari lake/Kankorli

Sangat Formation

Hornblende schist, Quartzite, Dolomitic
Marble, Mica Schist

Puthol Formation

Garnet Mica Schist, Hornblende schist,
Quartzite Dolomitic Marble

o : b

Rajnag_ 4 Quartzite, Dolomitic Marble
Formation

Mort.hqna Quartzite Dolomitic Marble, Quartzite
Formation

Madra Formation

Hornblende Schist, Quartzite, Dolomitic
Marble,

Khamnor siin . o e
Formablon (B Chloritic Phyllite, Dolomitic Marble, Quartzite
Delwara Meta besalts, Phyllite, Calcitic Marble, Mica
Debari Group Formation Schist, Quartzite
Gurali Formation | Quartzite, Conglomerate
Sindesar Staurokyanite schist, quartzite schist, sulphid
Formation bearing garnet mica schist, Quartzite
Rajpura-Dariba Patibi Formation Calcrblohte scl;}pst, Impure marble, Sulphid
bearing calc silicate
=% Mal1khgra Cal-biotite schist, Dolomitic marble, Quartzite
- Formation
o T
o Bapurysipan netie, s L et Amphibolite, Narote ---------------
- rock
2 e s
2 Gy angarhmA:l:nd Auidie e Granite enderbite, Charnokite, Gneiss
£ Potla Formation | Biotite Schist
Z Magmatites, Composite gniesses, Mica schist,
g Mangalwar Complex Lasaria Formation | Quartzite, Dolomitic marble, Hornblende
schist
Badnor formation Quartzite Biotite Schist, Chlorite schist,
Sandmita Complex Hornblende schist, Garnet Silimanite schist
P Sambhugarh Quartzite, Migmatites, Amphibolites, calc-
Formation gneisses, Mica Schist
Local Geology: -
Super Group Group Lithology
Bhilwara Super Group Sandmata Complex granitic gneisses & Migmatite,
Amphibolite
2.3 Parameters of Estimation of Reserves: -
Nature of Total Insitu Geological Recoverable
Reserve as per UNFC Reserve Granite
(tonnes) (tonnes)
1504431 800998
928662 557197
309554 185732
2742647 1543927

&)
(0))
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2.8MINING METHOD

3

[As}

5

Open cast Mechanized Mining Method shall be adopted.

Bench Parameters shall be — 1. Height - 6m

times of the width of widest-machine.

Proposed Production for the five yea}' Period

2. Width - Equal

year ROM Total saleable Waste
Excavation Mineral in

In tonnes in tonnes fonnes

2022-23 117280 57244 60036

g 2023-24 162397 78185 84212
2024-25 200558 96284 104274
2025-26 - 188831 113299 75532
2026-27 253885 119999 133886

Total 922951 465011 457940

2.8.1Rock Fragmentation A Granite mine has two types of activities i.e. one is

removing of waste rock and overburden and the other is extraction of Granite blocks.

Overburden/Soil with fractured capping from 6.0m is removed by drilling small dia
holes, the overburden is removed with help of excavator and loaded into Dumper. The

muck is transported and dumped outside the lease area at proposed dumping site.

When Granite is exposed, a free face in the strike direction along weak zone of strata is
opened out by digging a trench box of 10m x 6m this in local terminology is called galli
preparation. Thus a bench is formed. The height of bench is 6.0m. Vertical holes of
25mm dia are drilled by Jack hammer drill and with the wedging the big blocks are
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2.8.2 Extent Of Mechanization:- Initially the lessee will also arrange machinery

on hire basis on contract basis. Later the lessee will go for own mechanization.

Proposed Extent of Mechanization

Machine Nos. HP/Capacity
Jack Hammers ' 5 32mm
Compressor 4 60HP, 100 HP
Wire Saw 5 40 HP

D. G. Set 1 125 KVA
Derrick Crane 2 40 MT

Water Tanker 5 5000 Liter
Hydraulic excavator - ) 1.6m’
Dumper 4 20 Tonner
LD-4 2 42mm

Required more m/c shall be taken on rent basis to achieve the production.
2.9 Mineral Beneficiation
The Granite blocks and laffers/khanda will be loaded by crane into trucks and
transported to the Rajsamand, Udaipur and other Gang saw and cutter units. At the
plant block can be dressed by dressing machine and then cut in slabs and tiles, then go

g‘{gﬁﬁ%p\olishing and then sold to the user of the Granite.
2N

19N

to polish
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CHAPTER -3 REVIEW OF IMPLEMENTATION OF MINING PLAN
OF MINING INCLUDING PROGRESSIVE CLOSURE PLAN UP TO
THE FINAL CLOSURE OF MINE

This progressive mine closure plan is for an lease. Hence this chapter is not

applicable for at this stage.

APPROVED

o9
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CHAPTER -4 CLOSURE PLAN

The Proposals of the Final Closure are based on the Geology and Topography of the
region. At the end of the mining operation, lease area shall be used as water reservoir:

the water reservoir would be fenced.
4.1_ Mined Out Land

. Mined Out Land (Hectare)
Particular Present At the end of At the end of Life of
: Mining Plan Mine
Broken Up Area 0.7421 2,210 2.2111
Back Filled Area Nil Nil e
Water Reservoir Nil Nil 2.2111
Reclaimed Area Nil Nil ——a-

*All the area,are in Hectare

Mined Out Land Planning The mined out land planning is required to be done to
ensure that:

. As soon as the land matures, it shall be made ready for future use.

. At all the times mining pits and the roads shall be maintained in safe condition to
prevent landslides etc. and stability shall not be disturbed.

. Water drainage shall be maintained and cleaned in a manner that surface water shall
not cause quarry flooding.

4.1.1 Land Use Pattern The lease area is having Pvt. Land. In general the area is
hilly. There is no village or human settlement in the lease area. Permanent
vegetation in the area is also very less prominent.

The present land use pattern is as indicated in the following Table:

P © 0 ® © ® ® 0 00 © 9 0 ) OO0 0 0 0 00 b O 0o v OO0 6 ® 6o oo
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Present land use pattern

Sr. No. |*All the areas are given in Hectares Total (Hect.)
1 Area under excavation 0.7421
2 S10TA08 olaloD S0tk v B .8 Tt Rtk oot 15, statid bt o T s s
3 O/B Dump 0.5785
- NfineraliStorgee’s L8 B -ir I SD0G 8 Seeas sree] Akl rer s
5 Sub'Grade Miineral Storage~ |
6 Infrastructure 0.0090
7 Road/ Cart track 0.0960
8 ST TEL T I U el ¥ TR S e e S 0 TRl ir
|50 Cxreen: Heltblahation T Vo Mea wiolmi Lt ar S e s
10  [Tailing Pond e
11 Effldent TreatmentPlanp - - = & - ow e T e
12 Mineral SeparationPlafe - -~ - ———— o | —
13 Elh T | it sl e e A T e L ey R i Mo 8
14 Electric line oh
15 Others L
16 Virgin area 1.5744
Total 3.00

4.1.2 Land reclamation & Tree plantations The land reclamation and
afforestation proposals are presented in plate 8 of the Plan. The lessee is

committed to take care of and reclaim the mining area as proposed in the plan.
The lease area would be used as water reservoir.

4.1.3 Post Mining Land Use Plan As mining in the pits is not going to be

completed during the period of this two-year period, this point is not applicable.
4.1.4 Proposed Land pattern during next five years

Proposed Land use pattern during next five years

Sr. No. | *All the areas are given in Hectares Total (Hect.)
1 Pits & Quarries 22111
2 Top soil Dump 0.0590
3 Dumps 0.1524
4 Mineral Stack Yard 0.0070
5 Sub Grade stack Yard o
6 Infrastructure (Work shop, administrative Building) 0.0090
7 RS e ——
8 1y N\ S
9 T BelpoR 0.1590
10 {lifz PoYidh ---
12 N FANSCparatie .
13 ST —
14 Non Utiﬁfaﬁqigﬁ o 0.4025
=i \F F‘?" O\ E Botal 3.00
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10

4.1.5 End Land Use Pattern at the end of the life of the mine:-At the end of
the mining operation, of the lease area would be used as water reservoir and a
part of the remaining region would be used for plantation. The proposed end land

use pattern is as indicated in the following Table:

Proposed Land use pattern end of life of mine

Sr. No. | *All the areas are given in Hectares Total (Hect.)
1 Water Reservoir 2.2111
2 Top soil Dump ik
3 Backfilled area e
4 Stack Yard
5 Sub Grade stack Yard s
6 Infrastructure (Work shop, administrative Building) i
) Roads Bt
8 Railway oo
9 Green Belt (other than Backfilled) " 0.7889
10 Tailing Pond s
11 Effluent Treatment Plant 34
12 Mineral Separation Plant S
13 Township =N
14 Non Utilized 0

Total 3.00

4.1.6 Post Plantation Care Post plantation cares including provision for watering
them. Most of these trees will be planted during the rainy season. The type of trees

proposed usually does not require much care after plantation. However, the
management will allocate workers to look after them, on a regular basis. This Green

Belt will be properly fenced. The water for the purpose of plantation during the period

other than rainy season will be fetched from the wells.

The plantation scheme proposed above would not only help in the restoration of the
land use but also improve the eco-system of the area.
It is suggested that a joint effort be made in consultation with the experts on the soil

conservation, agro-foresting and afforestation, so that a systematic land use pattern
could be evolved. The
4.1.7 Water QuéF
Surface

from any seasopg

essge of this mine is willing to take part in such an effort.

5 © 0D ©0 00 OO0 © 000 0900 0600000060009 0006000 6 9o (®
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Ground water The Ground water table is 100m (in rainy season) to 120m (in Dry

Season) and therefore, quantity as well as quality-wise, the ground water in the area is
not likely to be effected at all.

Water quality The mineral produced and the waste rocks generated are not likely to
pollute the water quality in any manner.

4.2 Air Quality Management The only source to pollute air shall be the generation of
dust while undertaking the mechanized mining operation including sizing the mineral.
But the level of dust concentration shall be practically of very low order.

4.3. Waste Management

Rate of yeargy generation of waste next five year

Particular Area Quantity (Tonnes)
Existing Dump 0.5785hect. Nil

Dump at the end five year period | 0.1524hect. 457940

Dump at the end of Life of Mine | Nil -

4.4 Top Soil Management

The total soil recovered from surface will be dumped in of the lease area. This soil will
be spread over the dump and the proposed plantation will be done
4.5 Plantation

Proposed Plantation
Particular Location No. of Trees Area (ha)
Present ——-- Nil --
End of five year period 7.5 statutory barrier 990 0.1590
End of Life of Mine Statutory barrier 990 0.7889

4.6 Disposal of Mining Machineries

Machinery are not going to be scrap so no disposal proposed.

4.7 Safety And Security Most of the mined out area is proposed for water storage and
shall be properly fenced to prevent any unauthorized entry in to the area. The water
from this area shall be discharged after treatment for agriculture use. All the safety

measures as per the mine rules will be provided. For safety purpose the following

measures are EllS prope ed:

i
Y . .
',:':'.:'_- S

Edposed around all the pits, to check the inadvertent entry of

q Beixcavation).
ROfed for ward and watch duty and for security purpose. He

will not allow any -: enetal public person and livestock near the cutting of the proposed
JHAE T

workings. APP\F{QVED
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c. The safe workings are proposed in the supervision of technical and qualified
supervisory staff.

4.8 Disaster Management and Risk Assessment

The proposed workings are by opencast mechanized mining method. Underground
mining is not proposed. In case of accident a well-equipped First Aid station shall be

available at mine site for giving first aid to injured persons.

4.9 Care and Maintenance during Temporary Discontinuance

In case of temporary discontinuance of work, the mine workings will be in the watch of
the Security Guard employed for the purpose. Before entering the labour into mine
workings or faces during the resumption of work, the workings and faces are proposed

to be inspected by Authorized person.

50..............‘.....0."‘.0....“...1'“
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CHAPTER -5.0
ECONOMIC REPERCUSSIONS OF CLOSURE OF MINE AND

MANPOWER RETENCHMENT
5.1 Number of Local Residents Employed As per the Mining Plan 15-20 workers

other than the supervisory staff shall be employed on the mine. The labours employed
shall be from the nearby villages. Half of them are skilled labours and the other half
shall be unskilled labours. Some local habitants of the area will get indirect job from
the mining activities such as transportation etc.

5.1.1  Status of continuatidn of the family occupation and scope of joining the

occupation back.

As the mine is not supposed to be closed in the period of this plan, so this point is not
applicable.

5.1.2 Compensation given or to be given to the employees connecting with
sustenance of himself and their family members.

The compensation to the employees with sustenance of himself and their family
members will be provided as per Regulation.

5.2 Satellite Occupations Connected To the Mining Industry.

The life of mine is much more than the period of this Progressive Mine Closure Plan
hence this paragraph is not applicable at present.

5.3 Continued engagement of employment in the rehabilitated status of Mining

Lease area and any other remnant activities.
Not applicable in this Progressive Mine Closure Plan.

5.4 Envisaged Repercussions on the Expectation of the Society Around Due to

Closure of Mine.

This paragraph is not related to this progressive mine closure plan.

L5 T A
; q YO8 1 (o
N i.\--.;"{{} oA
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CHAPTER -6.0
TIME SCHEDULING FOR ABANDONMENT
ANDABONDONMENT COST

Sr. Particulars Nos. Expenditure
No. In Rs.
1 Air quality monitoring 6 location (6 x 2500 Rs) 15000
2 Water quality monitoring 6 location (6 x 2500 Rs) 15000
3 Noise monitorin 6 location (6 x 2500 Rs) 15000
4 Soil quality monitoring 6 location (6 x 2500 Rs) 15000
5 Barbet wire fencing 885meter periphery 88500
6 Plantation 990saplings 99000
7 Retaining-wall 164meter 16400
8 Garland drain 860meter 86000
9 Settling Tank 1 10000
10 Miscellaneous -- 10000
Total Amount in Rupees 369900

P © © D 0 0 0 ¢ 05 9 © 5 0 0P OO O P )OO VO O OO O e O
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Chapter — 7.0 FINANCIAL ASSURANCE

Head Area put Additional Total Area Net area
onuseat | requirement | (in. Ha.) | considered as considered
start of during Plan fully for
Plan period (in. reclaimed & | calculation
(in Ha.) Ha.) rehabilitated (in. Ha.)
(in. Ha.)
i e L 0.7421 14690 | 22111 - 22111
mining
% s - 0.0590 0.0590 = 0.0590
s L OVH 0.5785 04261 | 0.1524 w 0.1524
dump
4. | Mineral storage _ - 0.0070 0.0070 -- 0.0070
5. | Infrastructure
U orksliop, 0.0090 0.0006 | 0.0090 = 0.0090
administrative
building etc.)
6. | Road 0.0960 -0.0960 - - --
Vi Railway - s = o =5
| 8. | Green Belt - 0.1590 0.1590 -- 0.1590
9. | Tailing pond -- - i =
10. | Effluent
Treatment e 3 b3 - i
11. | Mineral
|| Separation Plant 2 X " $ <
| 12. | Township area -- - - - --
13. | Sub Grade Stack
| Yard 5 3 E. 3 e
L ‘ GRAND TOTAL 2.5975

Financial Assurance/Surety is already submitted to Mining Engineer Amet as per
rule 29 (14) of RM.M.C.R., 2017.

_u;mll.‘lf— i
Nimish Singhwi
Mining Engineer
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Government Of Rajasthan
Office Of Additional Director(Mines), Mines & Geology Department, Udaipur-Zone, Udaipur
Telephone & Fax- 0294&2584880 email- admudaipur.mg@rajasthan.gov.in

To.

No ADM (mines) Udai.-Zone/ Amet/mine Scheme / ML N0.22/2014 /F -108 /22/ 96 &\ Dated : 21( 103/2022

M/s Jem Granite ,

C/O Shri Sahu Yatra Company ,Behind Adinath Colony. .

Jaipur Road, Madanganj, Kishangarh '

District- Ajmer (RAJ.)

SUB: - Approval of Mining Scheme with progressive mine closure Plan in respect of your (M.L.No. 22/2014), Lease
Area- 3.00 Hect.) for Minerals Granite Near Village — Kuker Khera, Tehsil Bhim Distt- Rajsamand (Raj.)
submitted under Rule 29 (10) & 29(5) (vi) of RM.M.C.R 2017

REF :- Your R.Q.P.’s Letter Dated: 22-03-2022

Dear Sir,

In reference of Mines (Grade-11) Department’s Notification No.F-15(20)Mines/Gr.11/94 Jaipur dated 18.03.2002

and Directorate letter No.DMG/Minor/F-2Mar.Pol/U.D./2002/968-1047 dated 30.09.2002 and Notlﬁcatmn “‘No.F-
14(2)/khan/Gr.2/85 dated 20.04.2005 of Mines (Gr.2) Department, Rajasthan, Jaipur & according to Rule 29 of
PMMCR.-2017, A

The said area was jointly inspected dated 28/02/2022 by the Mining Engineer Amet and Senior Geologist
Rajsanamd.The Mining Scheme with progressive mine closure Plan has been verified after completing the deficiencies poin!e\q
out during field inspection,

On the basis of above 1 hereby APPROVE the said Mining Scheme with progressive mine closure Plan this approval is
subject to the following conditions:

I. The Mining Scheme with progressive mine closure Plan is approved without prejudice to any other laws applicable to the

2

. Lessee will also follo

mine/area from time to time whether made by the Central Government, State Government of any other authority,
and any order or direction passed by court of the competent jurisdiction.

. Itis further clarified that approval of the Mining Scheme with progressive mine closure Plan is subject to the provisions

of Forest(conservation) Act 1980, Forest (Conservation) Rule, 1981 and Environmental Protection Act 1986 any
other relevant statuses, orders and guidelines as may be applicable to the lease from time to time.

. The execution of Mining Scheme with progressive mine closure Plan of the said the mining lease shall be subjec.t lﬂ

vacation of prohibitory orders/notice, if any.

. The approval of the Mining Scheme with progressive mine closure Plan is subject to the compliance of Ehe.-.' 1struction

contained in the order dated 21.10.2003 and subsequent orders of the Hon'ble High Court, Jodhpur in D.B. Ciwil
Writ Petition No.3879/2002 or any order or direction from any court of the competent jurisdiction.

. The approval of the Mining Scheme with progressive mine closure Plan is subject to the condition that the lessee would

not dump the overburden in forest land or charagah land. The lessee shall have to dump the overburden at the
approved site.

. The lessee himself would be responsible -for wrong information/data provided by him/her. If an)fthmg found

concealed as required by the Mines Act. 1952, MMR-1961 M.M.D&R (Ammendment) Act 2015 and- Rajasthan
Minor Mineral Concession Rules 2017 in the contents of the Mining Scheme with progressive minc closure Plan the said
approval shall be deemed to have been withdrawn with immediate effect. The approved copies of MInlhg Scheme
with progressive mine closure Plan shall be made available to the conocrnmg offices. At any stage, if it is-observed that
the information furnished, da orporated in the document are incorrect or misrepresent facts, the a.ppraval ‘of the
document shall be revo i

notification 2006 an ime.

Yours Faithfully,
il &\J
:':. ( Mahesh Mathur),
,lﬁ i Additional Director (Mines),
A,PPRGV o Udaipur-Zone, Udaipur(Raj.




"No No ADM (mines)/ Udai.-Zone/ Amet/mine Schgme / ML No.22/2014 /F -108 /22/ Dated :
Copy forwarded for kind information to:-
The Director of Mines Safety, Directorate Genera

()]
(o]

387

0372022

of Mines Safety, Jhamarkotra road, H.M. Sector-8, Udaipu'r(Raj.}

Superintending Mining Engineer, Mines &-Geology| Department, Rajsamamd, along with a copy of the approved Mining

Scheme with progressive mine closure Plan.

Mining Engineer Amet,along with a copy of the approved Mining Scheme with progressive mine closurePlan.

Shri Nimish"Siijghvi,Mining Engineer,15, New Factory Colony , Sunderwas, Udaipur .
Guard File.

Yours Faithfully,

{ Mahesh athur),
Additional Director (Mines),
Udaipur-Zone, Udaipur(Raj.)

g R
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SCHEME OF MINING

With Progreésive Mine Closure Plan

(Submitted under Rule 29(10) & 29(5)tv1) of Rajasthan Minor Mineral Concession Rules, 2017)

' Raproved vide Letar No.
» FOR MINING LEASE  ADH/UD«Zonie/Mining Plan/Scheme] |

M.L. No.- 22/2014 ;at’:g?"; ti 7:;;:;2: 2032
MINERAL - GRANITE :
LEASE AREA - 3.00HECT,
NEAR VILLAGE - KUKER KHERA,
TEHSIL- BHIM,
DISTRICT- RAJSAMAND
MINING LEASE PERIOD - 06/10/2017 to 05/10/2067

Period of SOM with PMCP- 2022-23 to 2026-27

IN FAVOUR OF

M/s Gem Granite,

C/o Shri Sahu Yatra Company, Behind Aadinath Colony,
Jaipur Road, Madanganj, Kishangarh, Dist.-Ajmer (Raj.)

R
W g| ﬁ’;—ﬁ'ﬁﬂ'ﬁ%;jﬂf
JEEPARED BY VAR WY, STNR
Ehwi (Mining Engineer)

W Glass Factory Colony,

- sunderwas, Udaipur-313003
ﬂ&@%ﬁm ~ 2492060, 94141-10360

AP PR Vs singhvi@gmail.com
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FORM -6
FORM OF MINING LEASE
[Sce rule 21(2)
This indenture made tl1is£d o= ok day of 20 - between the

Governor of the State of Rajasthan (hereinafter referred to as the Government
which expression shall, where the context so admits, include his successors:in
office and assigns) of the one part

and

When the lessee is an individual (Name of

person) (hercinafler referred to as the “lessee” which expression shall where the

context so admits, include his heirs, executors, administrators, representatives, and
permitted assigns)

or
A the lessee is a registered firm s 2 ufy w@ = =aeR™
26 ¥ B _UIH, Wralel dedie fPere Rt R (Name & address of 1st
partner) #l XM EawY W= frar sft fvveener off Pramh 160, e e TR, 9 7w -
42, oSt AR @ 9, e RER aeerer freee Rien aeiR (Name
and address of 2nd partner) #ft TayH Rar H wyerer STavT Pamd 127, SEIH
PIeH), TETTS, Reee T oo (Name and address of 3rd partner) s
fesiar AR frar sh e wf Parh 102, Yo 3% Wi, A T 18
AT L ferrre, Rirer sy (Name and address of 4t partner) and all carrying

on business in partnership under the firm name and style of (Name of the Firm)

Had W9 YIS registered under the Indian Partnership Act, 1932 (9 of 1932)
and having their registered office gRT 5t W, am=n S anfaerer P o fae,

VAR RVS, T fheTe, frer arenR (Address of the firm) (hereinafter

F -ﬁ;’é; E'igﬁ'
APPROVED
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I

412

e all the partners of the sai

deemed to includ |
ntative and permitted assigns)

executors, legal represe
or
........... (Name of the Company)

When the lessee is a registered Company |
956 (Act under which incorporated) and having

and Company registered under 1 ‘
(Address of the company) (hereinafter

its registered office at

i i ntext so admits be
referred to as the “lessee” which expression shall, where the co

deemed to include its successors and permitted assigns) of the other part.

BACKGROUND:
A. The lessee had participated in an electronic auction for grant of a mining

lease, pursuant to which the lessee has become eligible for grant of a
mining lease or had been granted a prospecting licensee or letter of intent
has been issued or mining lease has been sanctioned with respect to which
the lessee has completed the requirements under the Rajasthan Minor
Mineral Concession Rules, 2017 (hereinafter referred to as the said rules)
for grant of a mining lease.

B. Accordingly, the State Government is now executing this deed for grant of
a lease to the legsee in consideration of the fee, royalties, covenants and
agreements hereinafter reserved and contained on the part of the lessee to
be paid, observed and performed.

The State Government hereby grants the mining lease for ¥9TE$e mineral

- PrfcE e @i sifer, @E vd e e, eere-gd, weRmie
& IR PP IREA /WA / ARA—3mie / TH.YE. 22 /2014 /957 Fdis
19.7.17 Frpe ImM gHavaer dedia fu frer o= &9%a 300 249X in

respect of the lands hereinafter described in clause 1(b) and has/have

deposited with the Government the sum of Rs. 45,000/- as security, Rs.

d firm, their respectivé he

S © o ® 69 00 50 & DO o 90 0000 00 600 90 ¢ o N 0o o e o |
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4?\1223”. fFe arm gavder aftm i=de gede ’

45,000/- as performance security and Rs. 90,000/- as financial

assurance,

Now therefore this deed witnesses and the parties hereto hereby agree as
follows:-

¥ Demises:

(1) In consideration of the rents and royalties covenants and agreements

hereinafter contained and on the part of the lessee/lessees to be paid,
observed and performed the Government hereby grants and demises up to
the iessee/lessees all these mines/beds/veins/seams of (heremaﬁer referred
to as the said mmerais) situated, lying and being in or under the lands which
are referred to hereinafter and subject of other provisions of this lease.

(2)  The area of the said lands is as follows (hereinafter referred to as the said
lands or the leased arca)

3)

The lessee/lessees shall hold the premises hereby granted and demised from

the date of registration for period of 50 years thence next ensuing.

2

Liberties, powers and privileges to be exercised and enjoyed by the lessees:

The following liberties, powers and privileges may be exercised and en_}oyed
by the lessee/lessees subject to the other provisions of this leasé:

(1) To enter upon land and search for, win, work etc.- Liberty and powers at all
times during the terms hereby demised to enter upon the said lands and to

search for, mine, bore, dig, drill for, win, work dress, process, convert,

‘carry away and dispose of the said minerals.

(2) Tosink, drive and make pits, shaft and inclines etc.- Liberty and powers for
or in connection with any of the purposes mentioned in this clause to sink,
drive, make, maintain and use in the said lands, and piits, shafts, iﬁc]i_nes,
drifts, levels, water-ways, air-ways and other works and to use, maintain,

deepen or extend any existing works of the like nature in the said lands.

w v v
W 9 9V v VvV W v gy v U V @G VYV O 9V Vv W WY W v v w




3)

(4)

(o]

414

e, 22 /2008, T TR G S TP e Wy,

e

-

nt-
To bring and use machinery and equipme

d in this clause to erect,
tion with any of the purposes l[lCﬂi!OHe in thi
connec -

~ said lands any engines,
construct, maintain and use on or under the sal

ovens, brick kilns,
machinery, plant, dressing floors, [urnaces, R :

r buildings
workshops, store houses, bungalows, god owns, sheds and othe -

A : the said
and other works and conveniences on the like nature on or under R

lands. - . :

To use water from streams etc- Liberty and power for or in connection with
al;xy of the purposes mentioned in this clause but subject to the rights of any
existing or future lessees and with the written permission of the Collector to
appropriate and use water from any stream, water courses, springs or other
source in or upon the said lands and to divert, step up of dam any such
stream or water course and collect or impound. Any such water and to
make, construct and maintain any watercourse, culverts drains or reservoirs
but not so as to deprive any cultivated land, villages, buildings or watering
places for a livestock of a reasonable supply of water as before accustomed
nor in any way to foul of pollute any stream or spring provided that the
lessee/lessees shall not interfere with the navigation in any navigable stream

nor shall divert such stream without previous written permission of the

government.

3. Restriction as to the exercise of the liberties etc.:

The liberties, powers and privileges granted under clause 2 are subject to the

following restrictions and subject to the other provisions of this Jease:-

1)

The mining operations within 45 meters of the public works etc.- The lessee
shall not carry on or allow to be carried on, any mining operations at any
point within a distance of forty five meters from any railway line except

under and in accordance with the written permission of the railway

Liberty and power for or |,

5000000.19

vith C,

‘fcszq,'

ﬂWFDAPF le D

‘"IN EERENEERENE N B B B B B B I B B B B BN B Yy



® @ © O @ ¥ PV PV PV VvV W - <

g

rur GEM GRANITES

) wi.gi/g.ﬁmmmaﬁmmam%_

or on behalf of the Government regarding the use or employment of such

works, plants, premises and minerals:

Provided that fair compensation which shall be determine in default of

agreement by the Government shall be paid to the lessee/lessees for all loss or
damages sustained by him/them by reason or

in consequence of the exercise
of powers conferred this clause:

Provided further that the exercise of such powers shall not determine

the said term- hereby granted or affect the terms and provisions of these

presents further than may be necessary to give effect to the provisions of this
clause,

-

Security and forfeiture thereof:
I. The Government may forfeit the whole or part of the amount deposited by
the lessee/lessees as security under this lease in case the lessee/lessees
commits/commit a breach of any covenant to be performed by the
lessee/lessees under this lease. ,

Whenever the said security deposit or any part thereof or any further sum
deposited with the Government in replacement thereof shall be forfeited
under sub-clause (1) or applied by the Government in satisfaction of any
dues of the Government under this lease (which the Government is hereby
authorized to do) and the lessee/lessees shall immediately deposit with the
Government such further sum as may be sufficient with the inappropriate
part thereof to bring the amount in deposit with the Government up to the
limit as mentioned in Rule 19.

The rights conferred by this clause shall be without prejudice to the right

conferred on the Government by any other provision of this lease or by
any law.

SAE (Rrers =)
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e 22/2014, FiEe T i e, 3

: ise requires,- R
In this lease unless the context otherwise TequiiEs, ' U

jasthan.
X ‘Departmenl means the Department of Mines & Geology, thja \
_ ‘Director’ means the Director of the Mines & Geology, Rajasthan for the

time being and includes any officer authorized by him to perform any of his

functions.
3. ‘Government’ includes an officer of the Government to whom any power of

the Government has been for the time being delegated.

IN WITNEES WHEREOF this indenture has been signed by the

lessee/lessees.
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ﬁ PARITNERSIHIP - DEED
I'his deed ol parinessiap made this §" September, 2017 among;:-
- Shwi R Swaroop Manatr: S/0 Shii Kishan Lal Manti  aged about
50 ‘u,. vz Resident of 160 Tilak Nagar Ward No 42 Near Balaji
¢ BRadhe Krishme Vihae Madanganj-Kishangarh I)u‘.u Ajmer
here in alier to b w alled il * Continue Partner *

ad
-
o
il
e
-

-!v'.:'i Z':-.‘g-e:n furar Gar, $4) St ivemi Chand Garg aged about 41 (,5
e, Rekidem of 192, 1’;11'1=<".|:1\1 Bank Sircet Ward No 18

Vo

the ~Continue Partner *

Resideat ol 26, School Ke Pass Khatoli Tehsil Kishangarh 305815
feve inager to be called vie Vloming Parteer ™

~
Wihere the abese partics no 1o 3 were carrying on business ?
aleng e parmership decd daed 12.11.2014 it has been decided to

BaAOTNED

Al q-'i hnshanmh s Ajiner 303801 here in aller to be called é‘/

- S .{13 a Prakdsh Kabre $/0 Shyi Prabhulal Kabra aged about 4¢ 0\
Vours, Resident of 127, D ‘u ¢l Colony Madang N11-E<'.l=:h".n"mh Distt >‘5- :
H-mm here in alter m L ¢ calied the *Continue Partner r\

J

Vires Glgsi Devi WAQ Payal Ram Gujar aged about 36 Years, {f?
“~

L

ek

-

7

Lotive sl Daval Ram Gujny we f 02.04.2017 w0 due to death and 3
T RS ,E-._;-. 3 u;,'r'.]g'--_-. i Dos deided o :n.n'cdu._‘c new partner Mrs L4
Gihisi [3ovi. ' : G) Kw(
® Lo ; - ' f
) TSR T i F A
L2 P
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Mhiereas in order 1o define there respective rights  and
oblivation this deed of partnership has beenexccuted and both the
p'-mc\-au_:ud ol the following terms & conditions:-

[hat the name ol the firm shall be M/§ Gem Granites But partners
with thir consent may carry business in any other name or names.

It the liem is carrving on its business vide carlier deeds but this o ;: A

deed Wil be elfective from 0L04.2017 Ca RS numing, 2 s 7aEZoradl 4
i tlye principal place of business shall be at C/o Shri Sabu Yatra @‘Eﬂf
Co. Of Adinath Colony Jaipur Road Madanganj- Kishangarh but it

maty hegat any otier place or places as agreed upan from Lime to time.

That te business of the [irm has ocen and shall be of Manufacturing

and Mizing of all kinds of Marble Block Granties Block slabs and

files. ‘E\.lmrli Stone and mincrals parchase and sale thereof and such

other pisiness as the partsiers may mutual Iy decide [rom time Lo time.

L hat the proper books of accounts shall be maintained and kept at the
principhl place of business and same shall be closed every year on

317 March, When the linal accounts shall be drawn up.

Ihe nelessany capital as well as fwrther Tunds iequired for the purpose

ol the partnership business shall be contributed by the partners in such
||l:lllt'!\.31éil$ may be mutually agreed upon by and between the partners

[rom l‘anu o time. Inwerest @ 12% p.a. or such rate as may be
preseriboed by ) (b) of the Income Tax Act 1961 or any

100
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8 7 The profit and or loss of the partnership business as per the accounts
maintained by the partners after defraying all the expenses relating
to business including rent, salarics and other establishment expenscs
aswell as intcrest and remuncration payable to the partners in
accordance  with the deed of partnership shall be divided and
distributed amongst partners in Equal proportions :- ;

9 That with the mutual consent the parties, new partncrs can be
admitted in the partner§hip & with the majority decision the partners
may be retired. :

10 That the firm shall not be at will and any change in the partnership o
deed can be made only with the prior permission of the financial
institution during the currency of loan. o

11 That any dispute by any controversy arising out of the business shall
be Yeferred to arbitration under the arbitration Act. 1940 including its
statutory modification there ol

12 That in casc of decath ol any of partner his Iegal hear or representative
shall be admitted to partnership with same rights & obligation

13 That Onc or more Bank Account of the partnership shall be opened
and operated upon business any of party.

14  That the subjects to above the provisions of the Indian partnesship
Act. 1932 shall apply to all matters, not specified in this decd of
partnership.

It is further agreed that if any of the aforcmentioned clauses of
this deed of partnership are found inconsistent with the loan
agreemient of any financial institution , such clause will have no cffect
. during lhc. currency of loan from the fmanc:al institution
v . aln witness where of the partners have set and subscribed +

“their rcspccuvc hand at Madang,dn} - Kishangarh this 8" day of
k'»u\ o September, 2017 :

o O WIINESS: L USIGNATURE
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: i relevant financia
i be in force in the ;
' ent there of which may tanding to the
' \dmcndl?;ll ayable to the partners on the .amount (:ltlsi be-caflgculated
_;_p_ycar-s . P ; he partners such interest shall-
credit of the amount of the partn er at the close of the
and credited to the account of each partn
accounting year. . : g
That all thgc parties have agreed to work in Pjnn?j:lgfg:vzsﬁng thei%
i i 1derati
artners. It is hereby agreed that in cons : s
Fimc and attention to the business of partnership ﬁrm and :;;Jrl.( g
artnership they shall be entitle to draw remuneration as under:
ity i ble to each of partner shall be
(A) The Yearly remuneration payable Al
calculated: -

Percentage of income of each accounting period in the following
manner: -

In Case ol prolit up to Rs.1, 50,000/-.100% thereof
An Other Cases

Party Nol  Party No?2 Party3

In respect ol income

Of firms 3, 00,000 30% 30% 30%
W, i .
e e
A,,_,_,_[., ".‘? N In respect of Balance _ :
g D OF Income C20% 20% 20%
] é{l'ts-, N e '?;;; sFor the purpose of above calculation income shall be computed as
n £ S T !

KO B} pdefines in explanation to section 40 (b) of the Income Tax
: \3‘-‘9? o Fp 52 JTSFPACL196] or any other applicable provision as may be in forc; for
4\ Income tax assessment of the partnership firm for the Yelévant
accounting period. :

(B)The Partner Shall be entitle (o increase
remuncration as maybe agreed
‘working partners or partner as the

A may also agree to revise the mod
o Q remuncration as may be agreed 1
Lﬂ &Q/ ~ [rom time to time.. e b foai

@_ (C)The Remuneration payable 1o above said partners shall be credited

@ to their respective account at the cl
shall fall due to them on determin
A E\ referred to herein above.
DARNC

The said partners shall be entitled to draw their remuneration only
after the end of the relevant accounting period. However nothing
here in contained shall preclude any of the said partners from
wilhdrawing any amount from the partnership firm against th
.amount stand Jeitedpital and or current or loan account or,
sharc of profd

or reduce the above
0 pay remuneration to other
case may be the parties here to
¢ of calculating the ‘above said
o by and betweer:x the partners

ose of year the remuneration
ing the same in the manner
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® 00 OO DO OO PO S 6V OO0 B OO 8OOV OO
P @ 9



REGISTRATION & STAMPS DEPARTMENT
OFFTCE OF SUBREGISTRAR (TEHSILDAR
- BHIM
(Rule 75 & 131D
FEE RECEIPT

NE © 2015000033 Dated : 09/01/2015
s 8 Name SATYAPRAKASH Face value : 0
nentes address DADHICH COLONY MADANGAN] KISHAMGARH. TEH. KISHANGARH,

it ament Type consent deed for mining lease
Ve L Name . M/%& JEM GRANITEC/O SAHUYATRA €O, ADHINATH CO.MADANGAN] TH., KHATOLT TEH,
Dot ument S.NO . 2015000030 stamp value : 30000
VUrd-sary Registration Fee : 33910 | Commission Fee $g)
Copy Scanning/Inspection Fee : 300 | Custody Fee + 0
Fee for wmemorandom u/s 64-67 ¢ 0 | miscellaneous Fee L E e
(e-1:fed Copying Fee u/s 57 : 0 | stamp Duty Cash ¢ 139530
Suegharge on Stamp Duty : 16960 | 5
cpp /ey 25-34 + 0 I
TOTAL 190700
e e -A1ready Pald--ressmsm--ccadarnnns
<ramp No ¢ /4 amount & O
Par1d) - pp No. ¢/ amount : O
oD Drawn Bank : [/
{Paid) - EGRAS GRN No. : 4623968, 4640742 / amount : 190720
Deposit Bank : sbbj bhim / pate : 09/01/2015
] = = rr e e S A S e e — e L S e R e S n s e S SH S s ————————
‘Pacd) - E-Stamp Id No. @/ amount : O
E-5tamp Date :
b ‘oaved - cash Recpt No. @/ Amount : 0
Date :

jount.R&s, One Lakh Ninty Thousand Seven Hundred
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o fAied 8 ATE danuary W 2016 @Y 1413 T

of / el /g SATYAPRAKASH 13 /7t /7t 4t PRABHULALI
T 46 W, -%Tﬁ MAHASHWARI m%m@uss
Tl DADHICH COLONY MADANGANJ KISHANGARH TEH KISHANGARH -

A TRIAS Gorgs 8g T [Han|

i < :Q‘]
. ’ o A 7))
\ T = ' - B
SCTEAH N wWmEZ. % ) ¥
T “{

EHER m "ﬂ’mm Blf-lEEM
(2015000030§ Bl

(Consent deed for mining lease)

Cirtr. {‘)L; QJ'J
Ly

l

N
D
N
MG
o \L"g'\
g aﬁ/aﬁ'qfh/ﬁ’sﬁ ( Executant ) ! 135\'\_“ ‘1:) %‘ z
1-SATYAPRAKASHIPRABHULALJI KABRA M ' £ 9

Age .46, Caste-MAHASHWARI

Ocu-BUSS.

RIO-DADHICH COLONY MADANGANJ KISHANGARH
TEH. KISHANGARH.

2-RAMSWAROOP/KISHANLAL MANTR|
Age 656. Caste-MAHESHAWAR! R. S, M) 4wty
Ocu -BUSS

R/O-TILOKNAGAR RADHEKISHAN VIHAK

KISHANGARH. TEH . KISHANGARH

3-DINESH/NEMICHANDJI

Age:41, Caste-GARG

Ocu-BUSS

R/O-RAJ S BANK WARD NO 18 MADANGANJ
KISHANGARH TEH KISHANGARH

~

A A&TF Consent deed for mining lease
D! UG YT T WAHDR freares oy Wier ) ¢

1. aﬁ/aﬁweh/gﬁ MISHRILAL
g3/ TR /T 30 MOHANLAL 35 36 3¢

o1y BHAND wrg|mg BUSS
faamf MIYALAKHET

v e wat 31 ggEE J%f/’”

SRt MUNDRA

WA TR Ua

(2015000030)
(Consent deed for mini

o ® o @ 0....00...00.a0000.00¢.oa.aa:.‘nj



- W

W S VW e WY W w Vv e 9wy -

ITAEITH RAJAST HAN

143 tI
mmvfi’mm ferrerer St @ SIS @ .

TTE T AV & vHar e
306 3469 01—12—0 o (A
@ foar 1 vear 01 a1 12 favar gy &1 a/gol e
QT T &7 GaNT &7 YT fres
262 3467 0—11—0 T 2
f 3472 1—01—0 FRT 2
\3486 0—15—0 FIeT+T 2
&l Rpar 3 vaar 2 dg7 7 favar g &1 G 2T |
&1l {1 GYIRT T YT sy
131 3465 0—14—0 g} 2

T fpar 14 faear g o7 agvl fewr
At o foar +ff Ffra= ot B speroft

GreT GET T AT BT e
216 3476 01—03—0 grert |
3477 02—07—0 FIRTAT |

3478 01—04—0 IS

@‘H@Waﬁm4ﬂm14ﬁwqﬁwwv{%ﬁn
w%waﬁﬁanwa?mwwvma?mg
g @ vaar 17 @y 7 fvar 10 RAeard g A2
XN o f@AwrT smie @ @i e 9893 BT
dam#a?a%!vana‘a?aﬁ???m
favar 10 fvardt @ @77 sd 7 aar
FFvr B ar wrdt | erfar A §

freav 9o 4 /—
R T SR 2 \q\lr.%alﬁjﬂﬁ S s = TR Yy
il & Y

—

1(

)7




T RA]ASTH,‘QAN

\:“: .

Loy ey 3

P 'L\f\ ig“ .\-

mc‘.'ur;««;»-. ORI NON JUDICIAL

T wuﬂvatﬂ

Do

§ gFd affa ﬂfvgﬁaﬁsrwawa"ammﬁnw
QB[R Bl BY WHIY @ EEIa¥yl ded @l QU SfFer gra @
aor g g @& gv vEq d9ra @ awE I8 & gy 9w affa
qfr g1 vear 17 dtar 7 favar 10 fawrddt 9 @5 ded @)
W?vf%f??ﬁvtmaﬁgmmgf

5 98 f& fgdla ggare suviaga aftfa 17 §far o7 fawr 10
ﬁmvﬁfﬂ#wwaﬁwﬁmﬁmwaﬁmqﬁr#w
@Y Sy wed syfa AT wiaer Wefy @ wigfT 9fder #t
3qfey 30 ¥ va OGP §Ig AZHT wWlier @ Iy wsalad @
gsﬁavavﬁwwﬁm@?ﬁ?qﬁﬁﬁwwwm
fa=r gfawer &1 ¥ gyr< (3 1@ g8 9@ aftfa 4y 17 drar
07 favar 10 et g @ @77 wwR P wEEhY B g ue
areT i fgdia wer »l zw Wowes @A @ WEAld 9F @ g
f&T® 08.01.2015 &1 (757 Tqrel @1 SYRYIT 81HY Uqd F¥ V&l
g I38ra | 99a Y &l 39 vuW gy fHft g | veqd d@ra
T @ T8 HGU qAT GH4T T & SavieiRarT #t g g
:}?éﬁwmémamﬁmw?#ﬁwswﬂmﬁrw

A=y 9 5 9y /—

QUi as My 4~

& W3

B 819609

108

% |

B & 2@ ) 9» 90 60 90 )y 0 e YOS OO )6 s OO D O B o e



;)

E AR T e e e

D e AN =S A IN DA A6
N A N R e
) ]
: TSI RAJASTHAN B 819610
3 116 1]
)
JE & T UAH UE G ST T wmr B ey 3
' ﬁwfhﬁmmm?%wm’ 9 WI T gue
| Hﬁ%mﬂﬁwéwwﬁwmsﬁ gv RNt @
WWWWWWWWWWW#WW#
' : amﬁma%#m#ﬁ%aﬁnﬁm
) szfaﬁaﬁs’mmaszwaﬂvf?ﬁmgﬁﬁfmﬂw
: WHQ’@T/WETWUFFWWWSIWW
W#f‘mawa?w#wwgwwaﬁﬁvﬁ T gt
) Freefia atvr ghar
e ngﬁaqu&ra?mﬁm?i%aﬁaaﬁa%mﬁrd
' mm@wm#ﬁﬂﬁgm#mmamemﬂﬁ
) W#z@ﬁaq&am\mmwwmﬁw
"' Wumw??rv'awaﬁwmmﬁmvaﬁﬁm*#ﬁw
as‘?waﬂﬁﬁmmﬁawmaﬁfavgﬁwmm
b aimwz%ﬂﬁgaﬂvwaﬁgﬁmwﬁa’(faswqf#ﬁww
: gwﬁmmvﬁwarwﬁmaﬁadmwﬁm
wﬁ)gvf@ﬁmﬁm;m@#?‘ggaﬁ?aﬁvs‘ﬂﬁrwm
) ﬁwﬁﬂwgﬁﬁmﬁw#;
! frewav 4w 6 av /-
)
' (-meatﬁqsf\m
)
i N \"\"'.'] | :
) €7 TNy g E
Fh e e N
) fratoes { A ARTHEA
)




TR RAJASTHAN By T

L

A INIDIA RGN
RS T s

e R

116 11 g
awf%qgawwa?wwﬁmmﬁwogﬁaﬁyww
39l F AT @l ft gD @ Ew@raver vew surT 7 T T8
PRI T § qTT B G R yerw uar @ 2 ey v
| T 981 T 9W® aIvarT gwd faefl uaIY @71 vavrer 7 anufay
Tel DY | G wersIY g wEAly u3 @ Frr @i A o
w#%mmw?%ngﬁaﬁmaﬁfaqﬁr@*
e f?a?vw#aw#wqaamﬁamaﬁaaﬁ#ﬁw
g THIGT T U7 T v @ ue swe fred ared
IE TEAd TA TP g @ i @ AT g B um 9§ @l
faarr &t wEafar 7 whga wasm o |

Wﬁmqﬁwﬁmwﬁﬁﬁﬁﬁwmmw
WEAlT TA Werd w4 BT aer gwrd) Arm ardar 4

9 & gaw affa g 17 @ o7 fr 10 Rvard) @
wew A g gm 3 B¢ yme B asdv s ewdde arerar
7T WEAT ol ug @ smar g et off @R @ g @
78 #3 Vel @ afe dwr wig asdv wEAly 7 ewrdw grar ond
ﬁ?afrmﬁ‘rqaa%wvm;rmaquaﬁ?wwmémf
T8 [ 570 qM araq ufas 3 @iE e el seer gt

fr=av 9w 7 /-
"‘\\Wm\'ﬁ _L'C*-
SRR i Rt ﬂ£
A== APPROVEDI ﬁ"?‘- N ST

PEES =

819611

®
® © ©© 608 0 060 © 00 0 O 00 00O O 006 000 0 0 ® © 00 o



429

17 i

ST ey @ amR W awmw A Pl qfy @t

r EWITAYYT 8l f&ar war & = uforwer fory weafa wara @t o5
| &/ 3 TOIdTT HITDIN AIH 1955 B GINT 42 B GIIETH
) &1 AT 19 ¥ qeards [ARed qrar T |
; .
fereranr u8 @ WEAld YW UHHR F 9
’ fadl qer & wer # gof grer gary # =7 79 wd fRr et sv
- TEIT @ YE §T WAH B (197 g Tarel @ wHE frsmied &er
, ?m?w?ma??aaﬁamﬁwmanﬂfﬁ:maasm.zms
= Ol x
P 5-_::,;’1._::1;_@;:»-;&\ PR S b
natﬂd} :
) @ 1® -~ 08.01.2015 v*""f‘j‘, i, BTN UH QeI
’ o {f““’ s @.&
}‘ £ . g_ R\W_lmagl
¢ . 1= w EVITETY Rl geradre
] = mﬁ e & £ ,:,‘
d famaﬁnimma?mﬁrmargssa#ﬁam
b Fiyr wa 7 geeficr i forem wroree (el )
)y & A ....J.‘...:ﬁ&:ﬁf’i_\_ﬁ.f _________ e _{,7,..?.‘..*..? R eI vl &\M 5
r \.(\\\"\\\ \é6rY s [’/ ( ‘\n\
] I' ;., /. ‘ ; \ % \(
| ; o8 A(‘( /"
’ ;'ﬁ______ﬁ__J - i’< e
]
b
b
)
’ i
' oA
»
[ ]
p

11




430

q0 2016000033 < 09/07 /201
@-mnfm e w0 3391?735

yfofer e w0 300 /-

ISSTHT &b 60 05/ —

N Yo W0 16960 / —

FH! T Yoh %0 139530 / —

Fl AT W0 190700 / —

-
L+
1
{
L %
5
L~
=i
e
]
H
-
¥
riy
b e

(2015000030) ki R _BHEE Mo
(Consent deed l’b%g legsek .2

URT 54 & TET THTI—TF
umﬁ]aﬁsmmm%ﬁsmﬁfmw
@Y AT U 3390558
TR B §W W 2w 3 qeiwm
mﬁnassaowmﬁﬁﬂmw
WYY 33910 T FIA 190700

SR 7w 2015000033 R 0910112015
A o R M R

T TS B BT 169530
@ quidl W Prafe 7 o 2

S ]
-_f:* 'P 4

N

2015000030) .. FH. Gofrg®. BHEE M
Consent deed fob TiriA lease)'” -

IS f1E 0910112015 Y

IRS 9@ 1 foreg g@m 162

4% W 91 mW wen 2014001150 G¥
uRreg far T aur afRa

W& 1 fres W 240
IS WET 265 ¥ 273 W
Tt frar |

W% e, AT A
(2015000030) Y Uoftes, BHEEM
- (Consent deed for'tiifing teass) -

e © ©
® 6 0 OO 50 © 90 O O OO & OO @O o> o O O D O
e o 0



3T

Hv'l'&ﬁ‘vl'q: \'ﬂﬁ?ﬁﬁ = AT T
m%mﬁﬂmm;@ﬁﬁiﬁﬁﬁﬁﬂm .

: TR Emall Address :- smerajsa mand@rajasthan.gov.in
- BID: S /e / HR 3T / W/ TLYe-22 /2014 / femie -
—: drgley A - e

U e o dden, e A wE amn e afera BIEE @ S,
VAR R T [BeTTe RTET ek (161) BIRT ISR ST @i Rarad
1986 (¥R RAME 1207.2013) @ srrfa @fel AEe @1 @FATee
Free wm gade, aede das, Riem-vror § se 8 REE 93 ReAie
[ 26.122014 @ anafera @l sifawm, ame § s e, R wag § @fy
AT, ImE @ v wE WAt/ amE / W—-2 / TR, / T —22 /2014 / 322
- RAT® 25.022015 W wrrager WgR ¥g #er o3 (LOI) W frar T |
iR s romE amur Wit Rae FrdEe 2017 R 01.03.2017 B
It W Y IR S UE.14(0)WTERT / TU—2 /2015918 T RA1F 20.06. :
2017 ¥ fFY T WOETER 3WET WG @Y el ¥ e wrer ffy F @ e i
qeEl Wigdl gg W Hm o3 F e ( Saved ) Y T 2
Y amdgd g1 @avea Wiafa 8q Wl Jur 95 (LOI) ¥+ 25.02.2015
B U F & BT AR W 7GR W TR W 56 Pt & R
20,03.2015 &1 A B T4, W 5 Feifa wae® 3 9w % 6 & @ &3 A :
qafarer FiNE (EC) R @9 SEIAA & 9F 3% F1/(4)/SEIAA/SESE-
RAJ/Sectt Project/ Cat-1(A)/B2/(ec)/14-15/Jaipur Dt. 05-01-2016 ¥ &t g% 21
<t 3 FuiRa swamEf 12 7% § o 8| aggar @i s, sme 3 &
&g Raw gF 9 amaesd & 98 ¥ wWiga by o 8g argywr oRa @ 8, @ 3w
wraferg g N sdew @ ga W & ®ga fiear s s wwsn mn €
e XroTRATE s @ Raraa Framaeh 2017 @ amta wew aiftert |
S FTAR AT IHH WH-WHA W BN e FIEEl, Sooad a9l v ufte ‘.
@ W e P ol wRiewlt W amiTs © wr § weETeer sEr e W !

- —
St

-~

B .
1| A Y O UAIRCH, g1 A1 Wig, ATl SR AR Brer :
@ B, QR s, Aeeria faeme Rren sk (wen)
2= ERIET _

EICELT 3.00 BaEY

4] &3 @1 faaver | e T Gov@el, aEvid SdTg, foe oA ¥ faavel i
A IFER (3 T9ER) |
5| WHRT TR | 3630 / 3463,3464,3465,3466,3467,3468,3469,3470,3472,3473,3476, -,:
3477 9 3478 @ @R

6| @ geer Afaer aferas @1 [ar 9§ 50 ay |

7] af¥e  ReR [®. 180000/~ (ER U@ @RE 3% §WX AT=) Wiy Td : Nk
TS | o awE @t Rarga aEeEe 2017 ¥ SRA—HY > o

R B9 arel WA | :

8] wlnIfY MY | T ReR A1es &1 UF aeTg A @ 4¥dY O .Sl . :
/TATHH. @ w9 3 o @ NI, ome @ T R <SS Vo
2 Ud o s wita Rarad e 2017 @ Fram

19 —Hd OX B dTel AN |

5| B afre Rara FrmmEe 2017 & W 5 (20)
g x R wied & 25 T R R F1 WiFEw
'-77‘722 y??% :,QEB | : Ti‘ tg-féﬁiﬂ"ﬂl . {
 offx CM*E%‘ ‘ 3 @gﬁwm e )
br GEM GRANITES  ITRifed e o .

e APRROVED—— : —

.

PP ErThis s

Bl 2




114

- 432

1{ BTG F. 90,000/ — (3ER A BN HH)
sifenyfa afiw Rer wrew A so wfter Tw R,/ AIEA, & w9
(Performance | ¥ arrar wdama ¥a / Rigger do @ 35 RS @& &9 A
Security) | @f siftvgw, ane @ WM Ox <@ies 81
aﬁ&g,?ﬁ B | . 215 /— Tlered U9 TR omaT Tl RARIE e
155 2017 3 GHG—THY W A1 S HEYATTER |
{afegem @ ﬁ.zm/—ﬂﬁj{tﬁ_ﬁﬁ‘ﬂﬁ?ﬂﬁa{wﬂ@ﬁmﬁuﬁﬁﬂﬁéﬁ
14 2017 ¥ FHO—I W BF drel HEATER | _
] QA THE. | WA (g Afra (o gd [aeea) iafeaE 1957 T [aE
a?fm (Bve) 15 @& sl @Ay T AUATEE. Bew 2016 @ AR
3 ﬁu&ﬂmaﬂmm?ﬁmﬁmmﬁumﬁﬂﬁ?

¥ WY — T R BN 9Tl SR A 8 |

1 T o AT A Fraaen 2017 @ (9d 20 @
ITETEA aré 14 D AER R arEE @ w9 A . 15000 / — Wi
$aey wfaegr Fraed 4 g o IR |
1{ 3= ¥ mmm—wwﬁmmmwﬁiﬁ

R |
qHE— -
1.u&ﬂmﬁwmaﬁm#am$wmﬁmmﬁm&a
! ﬂﬁmn.musmﬂmmﬁﬁnﬁmgﬁmevoke)mﬁmmw1
b=t 2.WWWWWWWWWWWWW
Wﬁmm%mmqm@w@maqwmm
e uﬂgﬂaﬁmé.maﬁﬁaﬁwmmaﬁaﬁm|
S 3.quﬂ=ﬁwﬁw,wnﬂgvﬁmw.zhﬁﬁﬁﬁzﬁﬁm
ﬂmwsz/zm?a@rﬁ@mﬁﬁmﬁmw/ﬁ@Maﬁnﬁiﬁﬂmw
TR R B

__;. cﬁﬁ} %:;Aﬂ ot

C—

=

srefleror @fs aifyae,
g ga orad= |

. m m/w—qa/m.-mﬁz/au/mqa—zz/zou/ggg e = Jaf/ B
wfafefa ) o d D FraaE &g W¥T &
| Sty e, STE B 9@ TF FHID 5193 fastis 11.07.2017 & &9 A A

= facw & - . :
. Wmaﬁaﬁmuﬂ'ﬁwwaflzowzﬁﬁmﬂmmﬁaﬁhﬁﬁm
%gwrﬁaﬁqarﬁmaﬁwﬁmﬁrmmﬁaﬁﬁﬁswﬁﬁ

g a, foren wEaey, IOEA< '
i 4.mmmm.mmmmmmmﬁﬁﬁﬁ.w_
' m,mﬁmmmm)wwmgﬁmm
uﬁaﬁamﬂﬁmmaﬁznwa%ﬁmm@)a}mvﬁmégw
muﬁﬁr@rﬁsﬁmaﬁmﬁﬁﬁm

freqres R |

aitgenRaard : ;
mﬁ'@m@ﬁmm@mmﬁa&ﬁawﬁ@mﬁ)w(

|

inner

-

e
@

Scann

P ©¢ 9 ® 0 O 0 9 O 0P 0 9O 9 9 OO OO 0O o oo



eI

AT : Rl @ PR, W v R R, SRR 3, T

; IR frelied & Wﬂ, i'l'é 99 ﬂ? IAETS Emall Address :- smerajsamand@rajasthan.gov.in
IS I/ -70 / B—ame /9 /T2 2014/ feeties -

% et —: W’i’fﬁ?‘ﬂ MY i— .
b a3 VAgey, &N arn e e B @ s, :
SRR e T Rreemre Rrar wﬁ?ﬁg‘m.) BRI ORI W @ Rarag
1986 (WeNRE fRAI® 12.07.2013) @ ot @l I9mée @1 @HIEeT
Froe am gaivast aede s, R 3 g e oF e
[ 26.122014 @ unufera @y s, ome § wwga o, R wan § wf
T, T & UN BB W3 /e /M1—2 /TR, / TATHA—22 /2014 / 322
- RAl® 25.02.2015 W @erEer @GRy ¥y wer v (LOI) W fasar |
iR gfy Yo ST @i Rarge fPaEEe 2017 RAfE 01.03.2017 B
T AT B AREA B (6.14(0)TE= / T9—2 /2015—91 T ReAiE 20.06. :
2017 9 58 T WONATER e Wiel @Y @ed | vd @eerd gf f @ i
JeE Wil gg W Hem g3 FY e ( Saved ) Y T 2
Y% g gIR @aTICa Wigha 39 W " 99 (LOI) e 25.02.2015
T T A AT BT ARAT @ 7Y AR A€ FeeR i 39 aated ¥ e
20.03.2015 Y IIFAIGH Pl T, W 5 PuiRa el s se A e g & i :
qafarr o (EC) ®e @9« SEIAA & 93 9% F1/(4)/SEIAA/SESE-
RAJ/Sectt/ Project/ Cat-1(A)/B2/(ec)/14-15/Jaipur Dt. 05-01-2016 ¥ wrd &% 1
<t o PrtfRe weamafy 12 =18 3 8 8| aggar @l sfawm, sme 3 & srem
gq Raa 81 X aaes @& 9g A Wiga by o g s W & 8, vd 39
wraterg g1 saeE @ ger A &= ®ga fiear wEr HHET T B |
I AT g @i Ramga Frammae 2017 @ aefa yew ol
P ATER A THA WRI—WAT WX B Tl HIHH!, Seaifad el Ug wfael i_
g%maﬁﬂﬁwsﬁ?uﬁm&ﬁm'maﬁwﬁmsﬂzmﬁmm !
MK JHH SF UAIRCH, §)T 1 Wig AT BRI M-I Brei=l :
@ B, wgR e, AEer frwrTe Rrar s ([191) ;
2| @ PRIES .

NEIGE T 3.00 BaeY &

C - [a] &3 T R | Ree um Gaxdel, aedid adie, (el JeeEs A aaver
% ITER (3 ¥9R) |

S| THN Y | 3630 /3463,3464,3465,3466,3467,3468,3469,3470,3472,3473,3476,
3477 9 3478 f&& @GR

Sfaer oforas @1 fafy § 50 a9 |

7] affes  Rer | %. 180000/ — (¥R Uo @@l BolR A1H) Hfogy Td
qIeH | e svuTE @fre Raraa Baarae 2017 # GRa-wRd
R B arel WYNHEER | :

8] wleryfay YT | a1 ROk WTed &1 UF ATy W9 & avIEY Wl Uh.SIIAR.
/T TE. @ w9 F o @y AN, e @ T R ©5S
B Ud o s wie Rarad e 2017 3 Fraw
19 —FHY UR B dTel HOEATE |

@ RaTda FaEEet 2017 B a9 5 (21)

o difzm wfe
i ¢ Rey wies & 2.5 AT aXraR IR @ RfEm
77 e Wl i 2 e | %%@)

e 2 =Ry T
% , 30 @%EE‘?% A ,fﬁ‘:ﬁfﬂ'ﬁm
LT (VIR

ﬁ‘fl?f‘f-ﬂm

- -

A i 4 - - -

o

%f
©
N

n
2
2
4

g

o
R

E%
)
S
=
7

v \'h' e

with



W @ ¥ v VvV W v Y VPV WV 9P VYV W v w W -

GOVERNMENT OF RAJASTHAN -;L:"G—?l{_‘;
OFFICE OF THE REGISTRAR OF FIRMS AJMER DISTT, AJMER
; SUB : MEMORANDUM ACKNOWLEDGING RECEIPT OFDOCUMENT REGISTRATION

Yo tlal i ot

It has.to acknowledge receipt of under mentioned document/

document and to intimate that it has been filed persuant to the Indian partnership Act, 1932,

BECSr- =

‘ ............................................... under section
mégoflndim Partnership Act, 132 dated... 2 6 -5 T=22\

y To ; Re_ i . “m
i B B, - B - cbdaia
C}b 5‘6\9‘\‘ ﬁo..vwx yg:k}uCB

0\5“2‘* PR Cs o g ':S‘a\\\-\ma—lﬂcpa

w«%m.ﬁ h AF Maﬂ’x"c\,

J
1‘; : : : :-—m-qz;ri"mﬁmﬂ
\mﬁz(mm)
<y
$
™
A
l’, EU‘ER# F
ﬁiﬁT-ﬂBﬁm
A e
\ APPRC VED

hi

11




Ay 435 i A

| - A
B
Jmmun.t.':m

Nplca.w Jqfum Lreturnio 945 3

. ‘ b .Income Tax PAN Services Uou. NSDI..
“"Sth floor, Maniri Sterfing, 5

" Plot No. 341, Survey No. 997/8, i f.-{

. . Mode!| Coldny, Near Deep Bungﬂow Chuw‘g,
Pune — 4!|0[6 o
®
b
‘ )
¥ .
34
B Roren-Treaaeg
P : :
]
' - .
ELHEG!
’ APPROVED
7 :
e

g



STy «{IRTU0T SgTH

Al

(gd =hoge frafersa)
uHiivre @ e g 3

A 59 Bzal@uaeg & (997 o udflgn &

¥ 3urd Daw Sroft F prea &t

JAl NARAIN VYAS UNIVERSITY

JODHPUR

(ERSTWHILE UNIVERSITY OF JODHPUR)

This is to certify that

NAMISH  SINGHWI
obtained the degree of

BACHELOR OF ENGINEERING

MINING ENGINEERING
of this University In the

Examination of 1397 and that

_‘-\/‘\_-"

VieatChancellor

Roll No.

Division

a4

.—.?—.!!'ug_'U"--""—vvv—--—
l i

Pt o i
i SrEifea
APP ROVED




119

| [ [ i
- A ety [ i A I M/N
100 1 [ | 200 MTS.
SCALE -1CM=10M., R.F.=1:1000

ot

DATE gSURF

29/01/2022

INDEX .

—— | LEASE BOUNDARY

———| 7.5M.STATUTORY BARRIER
"™ | CONTOUR

—-—<| PROPOSED FENCING

% 1 «| PROPOSED PLANTATION
[57] Ex.LABOUR SHED

€l )| Ex.PIT

/FzzZ/| ROAD/RASTA

~~_ /| ULTIMATE PIT LIMIT

]| WATER RESVERVIOR AREA

CONCEPTUAL PLAN OF
GRANITE M.L. NO.- 22/2014
N/v-Kuker Kheda, Teh.- Bhim,Dist.- Rajsaman
Mineral - Granite

Lessee -M/s Gem Granite
Area - 3.00 Hect, —Z—=Scale - 1:1000 2

TO THE BEST OF

s |.L-

ROVED . jis sINCE
(MINING ENGINEE

CONSULTANT
LESSEE (MINING ENGINEI




120

saew woD S/IA - HASSH'T
dJIuRIN) - [BISUIA
(‘fexy) puewresfey-1s1q
‘ wrgg-"yo ‘el Jeyny -A/N

#F107/77-"ON"TIN)

A0 NVId LNINWNOYUIANA

dNOUD LNO

=0

PR

TTaM

o

L
oY)

4

4

VIVN

ANVT "1LAd

ANV LSVM'LAOD

VISVI/AvOod

UNOLNOD

AMVANNOY ‘N 005

AdVANNOE ‘W 09

AdVANNOY dSVa'l

SLK, 05T

O00H

XHANI

A3AYNS 40 31va

22T’ 10'6e

000S: L ="d4¥

0sL

" WO0S=WO |-

s

J1VOS

pol

0§

I

[ G 3

I

e

T




N\

| v =9

_ I 1 1 ) L] 30| | [ | [ 1 b,
n a0 100 150 200 250 '
SCALE -1CM=10M., R.F.=1:1000 /\

w
DATE §
29/01/.
INDEX
—— | LEASE BOUNDARY
A ———| 7.5M.STATUTORY BARR
2| CONTOUR
7% | OUT CROUP
BENCH MARK

%
A | SURVEY STATION
EX. OFFICE

(57 EX. LABOUR SHED

2 vitl pVT. LAND
€53 Ex.DUMP
<7 )| EX.PIT

/7:=2/] ROAD/RASTA
€% | OUT CROUP

SURFACE PLAN OF GRANITE )
( M.L.NO. = 22/2014)

N/v-Kuker Kheda,Teh.- Bhim,Dist.- Rajsar
Mineral - Granite
Lessee -M/s Gem Granite &
Area - 3.00 Hect. , Scale-1

CERTIFIED THAT THIS PLAN IS CORRECT TAZ
MY KNOWLEDGE.

W‘"‘Wﬁ
gt an!
R tﬂﬁ‘-&?ﬂ Al

CONSULT.
LESSEE MINING ENG

i ; ',’qumlqyuﬁ e R R R



BHOPON KI nﬂu

)
Ie

;
|
/|
J
i
llrf
i

Vi
b,
; |
I

BALOTON KI GlEA

4 (
SAVARA / |

_/ BAMBOLA

PIPLIYA(KA BARIYA
1l

ROUTE MAP OF )

M.L.NO.-22/2014 =
N./V.-KUKAR KHERA, TER~RE
DISTT.-RAJSAMAND (RA A ;

MINERAL:-GRANITE N :
LESSEE - M/S GEM GRANITE=—== \
AREA-3.00 HECT. S

o : ‘."i”;. s
A (PLATE NO.2)

THIS IS TO CERTIFY THAT THIS
PLAN IS CORRECT TO THE BEST OF MY KNOWLEDGE

INDEX

@émul

) LEASE BOUNDARY mm‘fﬂ

[5 O] VILLAGE o AN
£r TEMPLE SR MINING ENGINEER

122



pE ;,’ -’.?_;;":\?’/-L & %F . {
o -'”- = —-..‘_3“)' Dot o .-. \ e
o im N _::«;;\_\ _u-' ;
22, ."., R et - S Open sermd I'“' ¥
L\\iw Pm}, g)-u ' N E _' Ruhuu\:rﬂp \Q.».oparm u@. ,ﬂ f(
." .-; j J " . \_ 2,
? , éé’ Qﬁqwfn ﬁ,m UL oo “, T e E
Mok Cpf 4 -ﬁ c mxap\ smrw:k J) "
%ﬁ*@: S N
‘ i ﬁpen wrb 5 R -I;«' !
s i wice % . o
i K / - s 3 "'Shay mck-m., L SO DATE OF SURVEY
it £ _Tn’W-,_--u.ﬂ ¥ o ; / i e & AN
- /‘ ' .I'I___:' . __'., .: ma“\s Q l_ |
S [P T ,
N?' Ak 18 I 0 | A s ._‘\‘
“ — i \ . : useway -
o \_‘m I‘\ - <
|[ / ' ) ¢ - ﬂ{:lt'r'c_n?k \
b -un a: 1/ .
\“‘ s ]
1/' 3 )3 0
j[ m‘,” Q¥ o | LN
:‘ 7= .' . 'oxdurﬂv
F’ g -'/ o =
‘-'\‘_ ,:\ ERY Ktieqr '
F\\\ ““Rol:i o:icdrlp
E{-\?_{'% & I:;%?I!ﬁ'u
‘25 05‘ .
_' i
a0 g\ o
".: = [\ :\ -_t':
,---J--"f',e_'! A
Do T 4
| ey 'caae"a;}; {.Jl_.
P L o =
A (R0
m.ﬁq‘ ey ":I'T;cu“ S -
' KEY PLAN OF ML NO.22/3014
N/v- Kukar khera, Teh.-Bhim, Distt.- Rajsamsnd
Mineral - Granite
LESSEE-M/s Gem Granite
Area -3.00 Hect. Sca] s
Part Of G.T. S 3 (PLATE NO.1)
INDE X VILLAGE NAME FOPULAT. | © 2 rarmom :t‘ ST 67 MY KNOWLEDOH
5 'EEQEEI{‘ESQE KUKARKHERA 650 17 R e
CONTOUR A
=== |[ROAD / RASTA NILWA F00 SRR VE a{iﬁhﬁﬂ
RIVER =, OV:D -“.impf.
500 2.5 KM N/E AFFPROVEM,
=" [HUTMENTS BINA KA BARIYA ; ( .
NALA a1y QINGHW!
2.4 KM N/W NIMISH ST
& |TEMPLE - ia il A el e WP WINING ENGINEER}
2 hELL BHOPON KI DOLI 650 28 kMNw| RS M
it IRAILWAY LINE 3.1 KM N/E CONSULTANT
POND HINDOLA e LESSEE MINING ENGINEER

123



pErrezEzEiiagy

442

124

MIN

i

.
I

DA ﬁ'g SURVEY
2201/2022

B

INDEX

|

LEASE BOUNDARY
7.5 M. STATUTORY BARRIER
CONTOUR
OUT CROUP
BENCH MARK
SURVEY STATION
EX. OFFICE
EX. LABOUR SHED
EX. DUMP
EX. PIT
ROAD/RASTA
OUT CROUP
SECTION LINE
ULTIMATE PIT LIMIT

G

P‘.‘

.
i

HEEE

K

W

i T‘;“'-:

i
s

GEOLOGICAL INDEX
SOIL

il FRACTURED ORANITE

PROVED (111)221

j FROBABLE (121) 222

POSSIBLE (333) 34

SURFACE GEOLOGICAL PLAN &
SECTION OF GRANITE MINE
(MLNO.=22/2014)

NIMISH 3INGHVI
(MINING ENGINEER)




125

443

| | | | | e | |
e e o i e S i e o B PR
o e 0

SCALE “1CM=10M., RF.=1:1

L] 0 5

DATE ; SURVEY
20/01/2022

INDEX e |

—— |- LEASEBOUNDARY-=. e ]

— | 7.5M. STATUTORY BARRIER

2| CONTOUR

(.} | OUTCROUP

%% %] PROPOSED PLANTATION
PROPOSED FIVE YEAR DUMP

Lo

[57] EX LABOUR sHED

22 | PROP.TOPSOIL

e
(/F2=2Y] ROAD/RASTA

F | secrionuine
<~ | ULTIMATE PIT LIMIT
[55)

PROPOSED RETAINING WALL
PROPOSED FENCING

PROP. MINERAL STACK YARD

S — . R " e g . {

PROP. YEAR WISE PIT LIMIT

I L e i by
PROGRESSIVE CLOSURE PLAN OF
GRANITE MINE M.L. NO.-22/2014
N/v-Kuker Kheda, Teh.- Bhim,Dist - Rajsamand,(Raj.)
Mineral - Granite X

Lessee -M/s Gem Granite

Area- 3.00 Heet. , Scale - 1:1000

CERTIFIED THAT 1115 FLAN




126

444

.__“_____________---""ﬂ_"_ —

| I I e s ; | I

_ BE = o) S S A1 U7 P S e ) J_i_L i S (2550 i
SCALE -1CM=10M., RF.=1:1000 = - it

]

|
DATE OF SURVE}
29:01/2022

-
-~

l

LEASE BOUNDARY

—=——| 7.5M.STATUTORY BARRIER
A S conTOtR L
OUT CROUP

PROPOSED PLANTATION
PROPOSED FIVE YEAR DUMP
EX. OFFICE

EX. LABOUR SHED

PROP, TOP SOIL

EX. PIT

ROADVRASTA

SECTION LINE

ULTIMATE PIT LIMIT
PROPOSED RETAINING WALL
PROPOSED FENCING

PROP. MINERAL STACK YARD

17

&

]
off
ol

NERER 8

4

Al H

Vs
\u

Bl

PROP. YEAR WISE WORKING

0] (o (] Ov]
PROPOSED FIVE YEAR WORKING
PLAN & SECTION OF GRANITE MINE
(M.LNO. = 22/2014)

Niv-Kuker Kheda, Teh.- Bhim,Dist.- Rajsamand,(Raj
Mineral - Granite

Lessee -M/s Gem Granite
Area- 3.00 Hect. | S

s

= t“‘l
N

MisH 8INGHVI
“(Iumms ENGINEER)

0 o N

|

CONSULTANT




127

445

1000

]
TR |
]
. RF.=1:

|
i
10 M.

[

!
=
-1CM

L

I
1
SCALE

CONSULTANT
{MINING ENGINEER)

INDEX

M A

L
RE
fr== 3
LE |
P
O
£ e
it
14
'_

-
&
= o
Sm mm.
Bt kel s 3| |2 . 4
: : : mm ,.m : S %3
PR R B &
. tIEE wmm mm ema S| o
m_mmmm 2|%|2 mmmm»m S
& - 35
| 8 Sl
=

Niv-Kuker Kheda, Teh.- Bhim,Dist.- Rajsamand,(Raj.)

Mineral - Granite

-

T T —— =
-

-,

N e e e

pommm———

p—————

1l
=2l | e

I3
'
—ad

-

o 1id




128

446



447

{
riﬂ -_'-773:7-;;'7-_ s
T‘v “T—-.—r~ N
f ‘\ —
\\'1‘_:’\\ \e\i// K r!’A’JHr = Noipr,
, A P\ s e A o
s ey

'35: 15!331:’#’}3 e ‘(""Jﬂ)g;_/?'/{ ..’.,T([—Tz-r- W—

N iC=iy e g -—.--.,__._..' A . E: |
iy BT SR A T ;5-,,,/_{,-—-—7_7—‘ [.F -'-7'?‘ vz
EX%

-'-frdal/W/!‘fGr ffﬂ.a /(,{‘a:fzc.:...g T,__.'?l; 7
= rﬁ',—.r‘ 77‘——'{, 3 W;‘T ?;{a'—‘ Z=. T ¢ ""--\‘.-_-) J—L/:a:w ;S‘i"

r\

/_}If‘ = ?777?—7_ (455.‘. -7//-{ fa-' T o ?f{-'ﬁ}-?(' ‘5-'-‘“ ;ﬂ-""“"' LIS f—
Uzvjjd-——_—_lsg_(.f er' ‘.;? s //-_nz__—/ $}ff %maw'w&
AT ;?/‘ Mor E;/__’-? [ay ey - e4 ;__.g.__..g,-z;_ S AN o

; '4’(:'/?& St ks S
Time/ \
g & }7?"" ‘“"—‘——-..,f‘:r, ed2r -7.7.._

-

(= !/-'” } ;“"1",_. C(? S i~ é.?."_

5 1 =
et e o LA —— .
(-76?’{/4 <t LT . (&'Z; W 47 ﬁ x L_fl - % ~ X (_:—'r((;—?-, P Uizj_'—

Jrsf

({f} WP%““[} ;ﬁT ‘3*'75% 74 W gf?mf’ 7;:"_'5.--1'/— izl

o) s = &
‘37?&?,9(7 H et W 7%@;4;— &a 3:; r«f(//‘ forpot

s

*—dr(f.)— QieTT ST £ 'é"j"i s

of it {4—/‘_

ri}-’ 1::'

:
' R e e it
qd CoRET

e Tectog
37 o K o & o Sy sr st E -

S] e 29 J‘FL‘?? el w7 W @nbo TEES 34 -

r

t"
Fdatreer™ % o'e'?‘-i"—' /a.bu. {24 TAET A= 9L X Sz, —
e » “7’4 » edn(ccr,d‘ é"ﬂ' FAATT T RO e (P dec 3~

Z} ;1'7 "“227: o.: —q‘_' ‘a,(.,a?‘ Jf—w/ ;f«"/’f

’\/ o
it

H"’

g
o fdf-({_/- C.—*..-( —_—

3]‘;";#_3]1;7/-71';4“«)
T

(R'\H\ S0 Kece M\me;:)

R.s ™ e by 0
SE|E29\ - s

129



130

448

Ry o

1 R
ol e R

T q 3 T QR

e \ _ mnn "*H'G 9\ 13:. ,g ’ |ﬁ _ _
G = ik L

. 9 cpl - S
S f}qﬁr? Tﬁw‘u-b l\ll}&\im % 29 i =) ﬁ

Yo ][‘}‘T!f% g_e

%

]ni[-!‘




